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List of Abbreviations

BOD
CAA
CIBA
COD
CRZ
DLC
DoF
ETS
GSR
GVA
HTL

MoA&W

MPEDA
MT

N
NBFGR
NFDB
NH3-N
NRH

p

ppm
SPF

: Biological Oxygen Demand

: Coastal Aquaculture Authority
: Central Institute of Brackishwater Aquaculture
: Chemical Oxygen Demand

: Coastal Regulation Zone

: District level Committee

: Department of Fisheries

: Effluent Treatment System

. General Statutory Rules

: Gross Value Added

: High Tidal Line

: Ministry of Animal Husbandry and Fisheries

Welfare

: Marine Products Exports Development Authority
: Metric Tonne

: Nitrogen

: National Bureau of Fish Genetic Resources

: National Fisheries Development Board

» Ammoniacal nitrogen

: Nauplii Rearing Hatchery

: Phosphorus

: Parts per million

: Specific Pathogen Free
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INTRODUCTION

1. India has a coastline of 8,129 kilometres and an estimated potential brackish
water area of 1.24 million ha. India with huge aquatic resources has registered
a4 phenomenal growth in fisheries production with 1.392 million tons (mt) in
2018-19 from mere 0.75 mt in 1950-51. India is the world’s second largest fish
producer (at 13.4 million tons) excluding seaweed cultivation and stands only
next to China. Fisheries contribute about US$ 30 billion to the India’s economy
(1.0 percent of GVA in 2018-19 and in value terms nearly equals to rice
production at US$ 33 billion and much above wheat at US$ 19 billion). Being
one of the top fish producers and 2" in aquaculture production in the world,
India also has a thriving seafood export market (about 3 percent of the global
sca food trade), earned about USS 6.73 billion / Rs. 46589.37 crore (2018-19)
through exports. India has exported 6.52.253 MT of frozen shrimp in 2019-20
and earned US$H 4.889.12 million/Rs.34.152 crore foreign exchange [rom
export of cultured shrimp. Fish is the largest agriculture export commodity of
India. About 16 million. many poor and historically excluded people are
directly employed in fishing, and another about 30 million in associated
activities. India has shown continuous and sustained increments in shrimp
production from the level of 75,000 MT during 2008-09 to the level of 7.5 lakh
MT during the year 2019-20. It is obvious that. no other {ood production sector
in the country has achieved such high growth rates as aquaculture in the past 10
years. Aquaculture and Fisheries has become an inevitable source of nutritional
securily for the human population with high quality of protein at cheaper cost.
The sea food export from India, though comprises of both captured and
cultured aquatic food, cultured shrimp with its 68.26% stake stands as the
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Shrimp farming n India started with Government of India scheme of all India
coordinated research project on brackish water fish farming in 1976-78 at
Polekoru farm, near Kakinada in Andhra Pradesh. The Tiger Shrimp ( Penaeus

monodon) culture in the country developed very rapidly during early 1990°s.

3. However, with the outbreak of white spot disease syndrome in later half of
1994, the industry was on the edge of near collapse. To combat the challenges
of P. monadon farming, L. vannamei. commonly called as the Pacific white
shrimp, widely cultivated in the US and the Western Hemisphere was
considered as an allernative species owing to its Specific Pathogen Free (SPF)
status. The Government of India permitied pilot-scale mtroduction of the SPF
L. vannamel species during 2003. The government of India subsequently
permitted the commercial production of L, vannamei in the country in 2009
based on a risk analysis carried out by Central Institute of Brackish water
Aquaculture (CTBA) and National Bureau of Fish Genetics and Resources
(NBFGR) which recommended the pilot-scale introduction of L. vannamei

culture in India albeit with strict regulatory guidelines.
GENESIS OF COASTAL AQUACULTURE AUTHORITY {(CAA)

4. 1t i1s submitted that during 2005, the earlier constituted Aquaculture Authority
as per Environment Protection Act, 1985 was replaced by Coastal Aquaculture
Authority (CAA) constituted under Coastal Aquaculture Authority Act, 2003.
The Statement of Objects and Reasons for the Coastal Aquaculture Authority

Act, 2005 (Act No 24 of 2005) states as follows:

T by,
a-m.?ﬁo._

R,

- (5

P
|

34 L

3

“a .

o

PN
! =

ol dhg

4 i

T
- TR
= "J-_..Nu‘:"iw&

.
\ Page 6 of 35
J

W



* The Supreme Court in Writ Petition (Civill No, 561 of 1994 has held
that aquaculture is an Industry and hence it is covered by the prohibition
imposed by the sub-paragraph (i) of paragraph 2 of the netification of the
Government of India in the Ministry of Environment and Forests (Department
af Environment, Forests and Wildlife) No. S.0. 114(E), dated the 19th
February, 1991 issued under sub-sections (1) and (2) of Section 3 of the
Envirommnent (FProtection) Act, 1986, read with clayse (d) of sub-rule (3) of Rule
3 of the Enviromment (Protection) Rules, 1986. The Supireme Court has further
directed that an Aquaculture Authority shall be established to regulate
aquaculture in coastal areas. The intention of the Government was not (o ireal
coastal aguaculture as a prohibited activity within the meaning of the said
notification. The effect of this judgment is o close all aguaculture farms, excepi
traditional and improved maditional, in the coastal areas. The activity mainly
utilises saline areas along the coastline, which areas are not suitable for other
activities and provides emplovment to approximately three lakh workers.

Larger investment of public and private funds has also been made in the

Jarming activity. If these farms are closed down, it may lead to about three lakh

workers being rendered unemployed. Hence, it was considered necessary to
save the emploviment of the workers and also the investment already made in
this economic activity and to provide for future growth of aguaculture farming
in a manner, which is consistent with the requirement of safeguarding the
environment. In order to achieve the above objects and to clear all doubts, it
was decided to amend the said notification to clarify that aquaculivre was not
intended to be a prohibited activity within the meaning of that natification.
Since it is necessary to validate all coastal aguaculture farms set up hitherro
retrospectively, and auchieve the above objects, a Bill titled as “The Aquaculture

Authority Bill, 2000" was introduced in the Rajya Sabha on 28th February,
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2000, The Bill was referred to the Depariment related Parliamentary Standing
Committee on Agriculture for examination and report. The Standing
Committee, after interaction with various Organisations / Departments,
presented its report on 3th December, 2000 before the Parliament. Since some
recommendations made by the said Standing Committee were substantive in
nature, it has been considered appropriate by the Government to withdraw the
said Bill and to introduce a fresh Bill on the lines recommended by the said

Standing Committee "

Accordingly. the Coastal Aquaculture Authority was established under the
Coastal Aquaculture Authority Act. 2005 for regulating activities connected
with coastal aquaculture in coastal areas and for matters connected therewith or
mcidental thereto to ensure that coastal aquaculture does not cause any
detriment to the coastal environment and the concept of responsible aquaculture
is followed. The main objective of the Authority is to promote sustainable
development without causing damage to the coastal environment following
responsible coastal aquaculture practices and to protect the livelihood of various

stakeholders living in the coastal area.

The Authority 1s empowered to make regulations [or the construction and
operation of aquaculture farms in coastal areas. inspection of farms and
hatcheries tor L. vannamei to ascertain their environmental impact, registration
of aquaculture farms and hatcheries, removal or demolition ol coastal
aquaculture farms which cause pollution, fixing standards for all coastal
aquaculture inputs, viz., seed, feed, growth supplements, chemicals. etc., used
in coastal aquaculture and for the overall monitoring and regulation of coastal

aquaculture activities in the country. Appropriate Rules. Regulations and

-
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Guidelines have been formulated and notified under the provisions of CAA Act,
2005 by the Govt. of India for this purpose. The CAA is entrusted with the
responsibility to regulate the coastal aquaculture through Rules, Regulations
and guidelines issued from time to time for the regulation aquaculture activities
in coastal areas. The compendium of CAA Act, 2003, its Rules, Regulations

and Guidelines 1ssued is annexed (ANNEXURE-1),

COASTAL AQUACULTURE AUTHORITY AND CRZ
NOTIFICATION

COASTAL AQUACULTURE DOES NOT COME UNDER THE PURVIEW OF CRZ

NOTIFICATION

[t 1s submitted that as provided under Section 27 of Coastal Aquaculture
Authority Act. 2005, Coastal Aquaculture does not come under the puryiew
of CRZ notification issued under Section 3(1) and Section 3(2)(v) of the
Environment (Protection) Act. 1986 and Rule 5(3)(d) of Environment
(Protection) Rule. 1986 declaring Coastal Stretches as Coastal Regulation Zone

(CRZ) and Regulating activities in the CRZ.

It is submitted that Section 27 of Coastal Aquaculture Authority Act 2005 under
the heading of Validation provides as follows:

 Notwithstanding anything contained in clause (v) of sub-section (2) of Section
3 of the Environment (Protection) Act, 1986 or clause (d) of sub-rule (3) of Rule
3 of the Environment (Protection) Rules, 1986 (29 of 1986), in the notification
of the Government of India in the Ministry of Enviromment and Foresis
(Department of Environment, Forests and Wildlife) No, S0, 114(E), dated the
19th February, 1991 (hereafter referred to in this section as the said
notiftcation), in paragraph 2 after sub-paragraph (xiii), the following sub-
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paragraph shall be inserted and shall always be deemed to have been inseried

with effect from the 19th day of February, 1991, namely : —

“fxiv) Nothing contained in this paragraph shall apply to coastal

aguaculture”.

REGULATION OF COASTAL AQUACULTURE UNDER COASTAL AQUACULTURE

AUTHORITY ACT, 2005

9. It 15 further submitted that Coastal Aquaculture Authority Act 2005 provides
Sor regulating the activities connected with coustal aquaculture in the coastal

areas and for matters connected therewith or incidental thereto.

RELATED DEFINITIONS THAT ARE PROVIDED UNDER CLAUSES OF SUBSECTION 1 OF
SECTION 2 OF CAA ACT, 2005,

10, Clause (c) of sub-section 1 of Section 2 of CAA Act , 2005 provides “coastal
aquaculture”™ means culturing, under controlled conditions in ponds. pens.
enclosures or otherwise, in coastal areas, of shrimp, prawn, fish or any other
aquatic life in saline or brackish water: but does not include fresh water

agquaculture;

1. Clause (d) of sub-section I of Section 2 of CAA Act, 2005 provides “coastal
area” means the area declared as the Coastal Regulation Zone, for the time
being, in the notification of the Government of India in the Ministry of
Environment and Forests (Department of Environment, Forests and Wildlife)
No. 5.0. 1 14(E), dated the 19th February. 1991 and includes such other area as
the Central Government may, by notification in the Official Gazeue, specify:
“Area of land within a distance of two kilometres from the High Tide Line

(HTL) of seas. rivers. creeks and backwaters.”
I —
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Note: 1. The delineating boundaries along rivers, crecks and backwaters shall
be poverned by the distance up to which the tidal effects are experienced and
where salinity concentration is not less than 3 parts per thousand (ppt). For this
purpose the salinity measurements shall be made during the driest period of the

vear,

Note: 2. In the case of ecologically [ragile areas such as Chilka Lake and
Pulicat Lake, the coastal area shall extend up to a distance of two kms. from
the boundary of the lakes.
Clause (ca) of sub-section 1 of Section 2 of CAA Act , 2005 provides “Farm”
means coastal aquaculture farm intended for culturing endemic or exotic shrimp

species, fish or any other aquatic animals in saline or brackishwater

. Clause (fa) of sub-section 1 of Section 2 of CAA Act , 2005 provides

*Hatchery™ means 3| %% | hatchery intended to rear brood stock of endemic or
exotic species, fish or any other aquatic animals in saline or brackishwater for

breeding to produce its seed for supplv to farms:

POWERS AND FUNCTIONS OF AUTHORITY

14.

As provided under Coastal Aquaculture Authority Act 2003, it is mandatory for
all persons carrying on coastal aquaculture to register their farms with the
Coastal Aquaculture Authority, as per the procedures laid down in the Coastal
Aquaculture Authority Act and Rules. Registration 1s valid for a period of five

vears, which can be renewed from time to time for a like period.

. Chapter I'V of the Coastal Aquaculture Authority Act 2005 provides for the

regulation ol Coastal Aquaculture within the jurisdiction of the Coastal
Aquaculture Authority. Salient provisions under Chapter IV of the Coastal

Aquaculture Authority Act, 2005 reproduced below for the kind perusal.
A R
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POWERS AND FUNCTIONS OF AUTHORITY PROVIDED UNDER CHAPTER IV OF CAA,
ACT, 2005
16. Sub-section (1) of Section 11. of CAA Act , 2005: - Functions of
Authority.—Subject to any guidelines issued by the Central Government under
Section 3, the Authority | shall exercise the following powers and perform the
following functions, namely :—
a) to make regulations for the construction and operation of aquaculture
farms within the coastal areas:
b} to inspect coastal aquaculture farms with a view to ascertaining their
environmental impact caused by coastal aquaculture;
¢} to register coastal aquaculture farms:
d) to order removal or demolition of any coastal aquaculture farms which
is causing pollution after hearing the occupier of the farm; and
e) to perform such other functions as may be prescribed.
I 7. Sub-section (2) of Section 11. of CAA Act, 2005: -
Functions of Authority.—Where the Authority orders removal or demalition
ol any coastal aquaculiure farm under clause (d) of sub-section (1), the workers
of the said farm shall be paid such compensation as may be settled between the
workers and the management through an authority consisting of one person
only to be appointed by the Authority and such authority may exercise such
powers of a District Magistrate for such purpose, as may be prescribed.
18, Section - 12 of CAA Act , 2005:-
Power to enter,— Subject to any rule made in this behalf, any person generally
or specially authorised by the Authority in this behalf. may, wherever it is
necessary to do so for any purposes of this Act, at all reasonable times. enter on

any coastal aquaculture land. pond, p:%—gﬁ;‘lﬂaure and—
e sl Ay Vet
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a) make any inspection, survey, measurement, valuation or inquiry;

b} remove or demolish any structure therein: and
¢) do such other acts or things as may be prescribed :
Provided that no such person shall enter on any coastal aquaculture land, pond,

pen or enclosure without giving the occupier of such agquaculture land. pond,

pen or enclosure at least twenty-four hours™ notice in writing of his intention to
do so.

19, Sub-section (1) of Section 13, of CAA Act ., 2005:-

Registration for coastal aquaculture.—Save as otherwise provided in this

section, no person shall carry on, or cause to be carried on, coastal aquaculture
in coastal area or traditional coastal aquaculture in the traditional coastal
aquaculture farm which lies within the Coastal Regulation Zone referred to in
sub-section (9) and is not used for coastal aquaculture purposes on the

appointed day unless he has registered his farm with the Authority under sub-

section (3) or in pursuance ol sub-section (9), as the case mav be.

20, Sub-section (2) of Section 13. of CAA Act, 2005:-

Registration for coastal aquaculture.— Notwithstanding anything contained
in sub-section (1), a person engaged in coastal aquaculture, immediately before
the appointed day. may continue to carry on such activity without such

registration for a period of three months from that day and if he makes an
application for such registration under sub-section (4) within the said period of

three months. till the communication to him of the disposing of such application
by the Authority.

N\
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21. Subsection (3) of Section 13. of CAA Act , 2005:-Registration for coastal

22

aquaculture.— The registration made under sub-section (5) or in pursuance of
sub-section (9)—

i) shall be valid for a period of five vears;

b) may be renewed from time to time for a like period: and

¢) shall be in such form and shall be subject to such conditions as may be

specified by the regulations.

. Subsection (4) of Section 13. of CAA Act, 2005: Registration for coastal

aquaculture.—A person who intends to carry on coastal aquaculture shall
make an application [or registration of his farm before the Authority in such
form accompanied with such fees as may be prescribed for the purpose of

registration under sub-section (5).

REGULATION OF COASTAL AQUACULTURE HATCHERIES

-

aibo 18

It is submitted that the hatcheries under question are the shrimp hatcheries

established along the coast of Tamil Nadu to produce shrimp seeds.

[t is submitted that Hatchery is a completely indoor unit comprising of source
water treatment systems including various stages of filtration and UV treatment
tor purtfying the source water to the highest level, water storage reservoirs, and
production tanks made of concrete in which the matured adult shrimps are made
to produce eggs under the controlled condition. These eggs are reared in the
larval and post larval tanks using high quality sea water to enable them to
metamorphose through different stages of its life cyele as detailed below to

reach the stage of Post Larva which resembles the adult shrimps.
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Figure showing the Life cvele of shrimp
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The microscopic shrimp eggs metamorphose through different life stages to

reach the post larval stage and all these life stages highly primitive and fragile

in nature and feed mainly natural food such as plankton. They are very sensitive

Lo changes in the waler quality as well as to strong chemicals. Hence. pesticides

or chemicals which are harmful to the natural systems cannot be used in the

hatcheries. It i1s submitted that the hatcheries are not in any way discharge any

chemical effluent and they are discharging the water filtered and treated with

high precision technologies used for the rearing of larval forms of Shrimp.

Hence the water discharge from the Hatcheries contain planktons which are the

natural food for all aquatic organisms and there is no source of contamination

with any contaminants or pollutants in this water as they are detrimental to the

organisms reared in these facilities. However, these discharges are mandatorily
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treated through the Effluent Treatment Systems as notified by this Authority
and discharged into the sea. The entire facility being indoor and on concrete
structure, the possibility of sea water seeping into the land is highly remote.
Further all these hatcheries are established along the coast close to shore for the
access of sea water and hence the majority of the areas in which they are
established are saline in nature,

26. Photos showing the concrete stuctures, pipelines and other strong machinary

for purification of seawater used in the hatchery facilties are placed below for

the kind perusal.

UV filtration facilities

27. Coastal Aquaculture Authority was assigned the task of regulating the

commercial introduction of the exotic shrimp viz. SPF Litopenaeus vannamei

Page 16 of 35




vide Notification no. S.0. 2482 (E) dated 15" Oectober, 2008, issued by
Department of Animal [lusbandry, Deirving & Fisheries. under the Livestock
Importation Act. 1898, Accordingly. Guidelines containing the criteria for
application to breed L. vannamei, the technical requirements, procedures for
production and sale of SPF L. vannamei seeds and. specific norms and
regulations were issued vide CAA (Amendment) Rules. 2009 and further
amendments through notifications issued time to time to facilitate
implementation of the Guidelines.

28. Guidelines for seed production and culture of Specific Pathogen Free P2
monodon have also been issued. Coastal Aquaculture Authority 15 monitoring
the implementation of these Guidelines. Provisions in the puidelines for
registering the hatcheries. Government of India vide Notification dated 15"
October 2008, issued by the Department of’ Animal Husbandry. Dairying &
Fisheries. Ministry ol Agriculture. under the Livestock Importation Act, 1898,
(as amended by Livestock Importation Act, 2001}, to register hatcheries and to
grant permission for importing broodstock of SPT Litopenaeus vannamei.

29. 'The establishment and operation of hatcheries are regulated by CAA by issuing
appropriate registration under Section 13 of CAA Act, 2005. CAA regulates the
establishment and operation hatcheries through a process of prior construction
permission, inspection for environmental and biosecurity compliance,
registration and monitoring of operations for environmental sustainability and
biosecurity under the provisions of CAA Act. 2005. its Rule, Regulations and
Guidelines.

PROCEDURES FOLLOWED IN THE REGISTRATION AND
REGULATION OF COASTAL AQUACULTURE HATCHERIES:

30. 1t 1s submitted that in addition to the general provision for registration of coastal

aquaculture with Coastal Aguaculture Authority as provided under subsection

*?w s .,::.'
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I of Section 13 of Coastal Aquaculture Authority Act 2003, Department of
Animal Husbandry, Dairying and Fisheries, Ministry of Agriculture and
Farmers Welfare, Government of India issued specific notification vide its
notification GSR 895(E) dated 23" November 2015, amended the Sub
Paragraph 7.1 of Paragraph 7 of in the Annexure (Guidelines for Regulating
Coastal Aquaculture) of Coastal Aquaculture Authority Rules 2005 and notified
that all shrimp hatcheries in the coastal areas as defined in the Act need to be
registered by the Coastal Aquaculture Authority, A three step process is being

followed in the registration and regulation of Coastal Aquaculture Hatcheries.

I. Issuance of Construction Permission for the Establishment of Hatchery

2. Inspection of Constructed Hatchery for its compliances

Lol

Registration/ Renewal of Registration of Hatcheries after obtaining bank
guarantee of rupees five lakhs (Rs.5.00,000/-) as performance guarantee.

4. Monitoring of the Operation of Hatcheries

[SSUANCE OF CONSTRUCTION PERMISSION

31, The CAA issues permission for construction of hatchery on serutiny of

application received in form VI along with preseribed fee and required

documents (listed below) for registration of hatcheries.

Documents to be submitted along with appliéntinn

. Duly filled in application : Form VIII available in the website

for construction WWW.caa.gov.in

permission or registration. | (http://www.caa.gov.in/uploaded/doc/Hatch appl

n.pdl)

N8 %)
v |3 Y
{J..“: )8 §| ‘\ Page 18 of 35



2. Declaration in Rs.50/- non

judicial stamp paper

: Declaration available in the website

WWW.CAA.00V, N
(http://www.caa.gov.in/uploaded/doc/Declaratio

n%20for%20hatcheries-new.pdf)

3. Demand draft in favour of
Coastal Aquaculture
Authority for Rs.10.000/-

for processing fee

: Bach application should be submitted with the

fee mentioned

4. Partnership Deed il'it is a

partnership firm (should
be registered as per

partnership Act.)

: To apprise the authorized operator of the

hatchery

5. Land documents of the

|
site.(if in local language
should be translated in

English Version and

certified by Notary Public

6. Company/Firm

' Registration certificate
|

: To prove the ownership/free hold of the hatchery |

: To authenticate the details of the company.

7. Il leased, the lease
agreement should be

registered

: To show that the applicant is authorized to

operate the hatchery and carryvout the business
activities related 1o it and is responsible for the

legal liabilities.

‘8. F M Sketch of the site

 To depict the shape/map of the land. It is issued

trom the local administration such as

S i
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I :
Gramapanchayat, Village, etc.

9. Layout of the Hatchery : To ensure design of the hatchery is in

|
accordance with the CAA guidelines, with ETS

10.NOC from Local : To ensure that the land is not falling under the

for environmental sustainability.

Administration following categories: a) Agricultural Land, (b)
Forest land, (¢) Lands for village common
purpose, (d) Land meant for Public purpose. (e)

Wet lands, (f) Mangroves and (g) Sall pan

L. Water quality test report | To ensure that the source water suitable for

from the water source hatchery operations

INSPECTION AND REGISTRATION OF HATCHERIES

32. Accordingly. a Technical committee headed by the CAA consisting of the
following members (as given below) conduct due inspection of the hatchery
factlities for ensuring their compliance on environmental, biosecurity and
technical requirements for the shrimp seed production and recommend for

registration and annual allocation.

e

. Director (Technical), CAA

2, Representative from Distric Level Committee (DLC) concerned

122

Representative from NFDB

4. Representative from DoF, MoA&FW

LA

Representative from MPEDA

6. Representative from CIBA

e&z
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33. On consideration of the recommendation of the committee, CAA register the
hatcheries and issue them with registration certificate and Annual Allocation
Order for the import of shrimp broodstock valid for a period of Five (05) years.
A total of 321 Hatcheries and 147 Nauplii Rearing Hatcheries (NRH) spread
over all the coastal states with a production capacity of 120 billion seeds
(including NRH) have been so far registered and approved by the Coastal
Aquaculture Authority (CAA) for shrimp seed production.

SPF BROOD STOCK

34. CAA carried out the exercise of empanelling the suppliers of SPF L. vannamei
& SPE P, monodon broodstock based on the genetic base and disease status in
consultations with CIBA, NFDB and MPEDA. Based on the recommendations
of Committee. 13 suppliers (11 suppliers for SPF L. vannamei and 2 suppliers
tor SPE P. menodon) were short-listed for supply of SPF broodstock to CAA
permitted hatcheries. The permitted hatcheries can only import brood stock
from the empaneled International suppliers and on arrival they are quarantined
at the Aquatic Quarantine Facility established at Chennai for the purpose before
being dispatched to the consignee hatchery for the purpose of producing shrimp
seed.

EXEMPTION OF HATCHERIES FROM SECTION 8(A) OF THE

COASTAL AQUACULTURE AUTHORITY ACT 2005.

35, Itis submitted that establishment and operation ol hatcheries has been included
under the activities regulated or permissible in the CRZ areas, ever since, the
notification of Coastal Regulation Zone in 1991 under Section 36 of
Environmental (Protection) Act, 1986 (Act No. 29 ol 1986). The recent CRZ

Notification of the Ministry of Environment, Forest and Climate Change, Govt.



under the activities regulated or permissible in the CRZ -1B areas vide item no.
(vil) Under Subsection 5.1.2, Section 5 under the heading of Regulation of
permissible activities in CRZ. Consequently the establishment and operation of
hatcheries is listed below the regulated or permissible activities in CRZ — 11 and

1,

36. Sub Section & of Section 13 of CAA Act, 2005 prescribes the following

“(&) Notwithstanding anvthing contained in this section,—
a) no coasial aguaculture shall be carvied on within two hundred metres
from High Tide Lines; and
bl no coastal aguacultwre shall be carried on in creeks, rivers and
backwaters within the Coastal Regulation Zone declared for the time

being under the Environment (Protection) Act, 1986 (29 of 1986).

Provided that nothing in this sub-section shall apply in the case of a
coastal aquaculture farm which is in existence on the appointed day and to the
non-commercial and experimental coastal aguaculture farms operated or
proposed to be operated by any researeh institute of the Government or funded
hy the Governmeni:

Provided further that the Authority may, for the purposes of providing
exemption wider the first proviso, review from time to fime the existence and
activities of the coastal aquaculture farms and the provisions of this section

shall apply on coastal aguaculture farms in view of such review'".

considering the need for sea water access for the operation of the coastal
aquaculure hatcheries. the CAA has permitted the establishment of coastal
aquaculture hatcheries along the coast of India by according exemption from

the provision of sub-section 8(a) of Section 13 of CAA Act 2005 from time
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lo time in exercise of the powers conferred on this Authority by the second
proviso of sub-section 8 of Section 13 of CAA Act, 2005 and their operations
are regulated in accordance with the provisions of CAA Act. Rules and
Guidelines.

It is submitted that to redress the apprehension remained with various
stakeholders. the Coastal Aquaculture Authority in its 65" meeting in exercise
of the powers conferred on this Authority by the second proviso of sub-
section 8 of Section 13 of CAA Act, 2005, resolved to permanently exempt
the establishment of coastal aquaculture hatcheries within 200 m from the
High Tide line from the provision of sub-section 8(a) of Section 13 of CAA

Act 2005, 1o facilitate the operation of coastal aquaculture hatcheries.

MONITORING OF COASTAL AQUACULTURE HATCHERIES

a9,

440.

41.

Para 4 of Guidelines for regulating hatcheries and farms for introduction of SPF
Litopenaeus vannamei issued under Part I of Annexure 11 of CAA Rules, 2005
provides thal

Para 4 of Part [ of Annexure II of CAA Rules, 2005:~- Water treatment and
discharge of waste water:

(1) The discharged water from the hatchery should be held temporarily and
treated with hypochlorite solution (=20 ppm active chlorine for not less than 60
minutes) or other effective disinfectant prior to discharge, This is particularly
crucial where the water is to be discharged to the same location as the
abstraction point.

Para 4 of Part [ of Annexure Il of CAA Rules, 2005:- Water treatment and
discharge of waste water: (3) No wastewater shall be released out of the
hatchery without chlorination and de-chlorination. Effluent Treatment System
(ETS) should be designed to include this provision. The design of ETS and

model calculation was approved by the Authority in its 63" meeting. Copy of
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42,

43.

44,

the model of ETS approved by CAA is enclosed (ANNEXURE-2). The
caleulation on the capacity of the ETS for shrimp hatchery as approved by this

Authority is as follows:

Total water holding of capacity ETS = {Total Volume of tanks available
inthe hatchery x 70%) » 205

The model of ETS is given below:

MOOEL GF EFFLUTNT TREATMEST SYETEALETT N HATOCHEKIES

= ; ‘ —
e | ".I | \ —t—
L) i
| | [
|| |
| |
| |
aﬂ l E M BECHL GiOMATION TANK
£ | d
E | | -1
: = | o !
| g ( ||
\ |I ﬁ | __' E |
! | 4 { e

SESIAE NTATION TANK CHLORENATION TANK

Tr T Rl g o sy ETE W el Yalsta of
ek arail ey ks the Bedtan NoTD 2 S0

It is submitted that the proper operation and viability of shrimp hatcheries
depend on the availability of a continuous source of clean water, and proper
treatment of their effluents before discharge to the surrounding environment,
particularly in areas where several hatcheries may coexist, The treatment of the
effluent from the hatcheries is inevitable for the survival of the hatcheries
themselves and hence are followed scrupulously.

Para 13.5 of the Guidelines for Regulating Coastal Aquaculture issued under
Chapter 1T of Coastal Aquaculture Authority Rules, 2005 provides that the
standards shown in Table are laid down for the wastewater discharged from the

aquaculture systems. hatcheries, [eed mills and processing plants. The same

may. however, be modified by the Authority from time to time.
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45, Standards for wastewater discharged [rom aqua farms, hatcheries, feed
~mills & processing units at Final Discharge Point

Sl Parameters Final Discharge Point |
No Coastal Marine | Creek or estuarine
Waters courses when they
are used as water
source & disposal
point
1 |pH g 6.0 —8.5 6.0-85 |
. 2 | Suspended solids mg/I 100 100
3 | Dissolved oxygen mg/| Not <3 Not less than 3
4 | Free Ammonia (as NH3-N) mg/| 1.0 0.5
> | BOD (5 days @ 20 C) Max mg/l. 50 20
6 | Chemical Oxyegen Demand-COD 100 75
L | mg/l Max
7| Dissolved Phosphate (as P) mg/l 0.4 0.2
Max e
| 8 | Total Nitrogen (as N) mg/l 2.0 2.0
46. The hatcheries producing shrimp seeds used to be equipped with Effluent

47.

T'reatment System Lo treal the wastewater before its discharge. Also. samples

of the discharged water from the hatcheries collected and tested during

inspection were found to be within the limits of parameters prescribed above

by the CAA. The Guidelines issued for the operation ol Hatcheries and

production of L.vannamei is appended here with (ANNEXURE-3).

The list and status ol hatcheries registered and regulated by CAA in the districts

of Chengalpattu, Villupuram, Nagapattinam and Cuddalore Districts of Tamil

INadu 15 submitted below for the kind perusal.

Name and Address of the Hatchery

Registration No.

"CAA

Valid up to

| M/s. Sudhith Shrimp Hatchery

12

| M/s. BMR Industries Private Limited

56-3(01)/2009 | 31.03.2025

36-3(11)/2009 31.03.202

L 1

(I

M/s, Lotus Sea Farms

o T
gt g, %"-1\‘
.l'__.-"l'ﬂ.-.#‘i;. o

i i

56-3(15)/2009 31.03.2025

\\I Page 25 0f 35



M/s. Raj) Hatcheries Madras Private |

56-3 (49)/2011 | 31.03.2025
Limited
5. | M/s.BMR Exports 56-3(53)/2011 | 31.03.2025
6. | M/s. Deejay Prawn Hatchery 56-3(68)/2012 31.03.2025
7. | M/s.Seven Staar Hatchery 36-3(104)/2013 31.03.2025
&, | M/s.Royal Hatcheries 56-3(113)/2013 | 31.03.2025
9. | Mis. VSR Shrimp Hatchery | 56-3(146)12014 | 31.03.2025
10. | M/s. Vaishale Prawn Hatchery 56-3(160)/2014 | 31.03.2025
I1. | Mis. Aqua Nova Hatcheries Pvt. Ltd., 56-3(161)2014 31032005
| 12. | M/s.Matha Marine Hatchery 56-3(162)/2014 | 31.03.2025
" 13. | M/s. Sun Shine Marine 56-3(163)12014 | 31.03.2025
i_ai.—mrs.ja}e Jay Gold 56-3(174)/2014 | 31.03.2025
| 15, | M/s.Star Aqua Hatchery 56-3(184)/2014 31.03.2025
16. | M/s.Grace Shrimp Hatcheries 56-3(208)/2015 | 31.03.2025
17. | M/s.Saaghar Aqua Tech 56-3(212)/2015 | 31.03.2025 |
18. | M/s.Hisun Shrimp Hatchery 36-3(271)/2016 31.03.2021
19. | M/s.Seven Staar Aquatech 56-3(283)/2016 | 31.03.2021 |
20, | M/s.Shirdi Sai Hatcheries 56-3(297)/2017 | 31.03.2022
21, | Mis. Vishal Marine Hatchery 56-3(298)2017 | 31.03.2022
22, | M/s5.G.K.Biomaringe Shrimp Hatchery 36-3(299)/2017 | 31.03.2022
23. | M/s. Sheng Long Bio-Tech (India) Pvt.
56-3(318)/2018 | 31.03.2023
l.td.,
24, | Mis. E’_eri}-'?mr Aquaculture seeds 56-3(321)/2019 31.03.2023
25, | M/s.Grobest Fc;:ds?:nrpnratinn (India)
56-3(337)/2020 | 31.03.2024
Py, Ltd.,
26. | M/s.Golden Marine Harvest Unit -4 56-3(339)/2020 | 31.03.2024

%;
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27. | Mis. Sun Glow Marine 56-3(350)/2020 | 31,03.2025
28. | M/s. Adilakshmi Hatchery 56-9(72)/2018 | 31.03.2023
29. | Mis. M K Hatchery 56-9(76)2018 | 31.03.2023
30. | MJs. Royal Hatcheries 56-9(109)2019 | 31.03.2024
31. | M/s. Rainbow Shrimp Hatcheries 56-9(123)2019
31.03.2024
32. | M/s. Vaisakhi Bio-marine Private '
56-3(03)/2009 | 31.03.2025
Limited, Unit =1
33. | M/s. Best India Marine Harvests 36—3(23)/2009 31-03-2025
34, | M/s. Empire Marine Harvest 56-3(38)/2011 31-03-2025
35. | Mis. Jay Jay Aqua Tech 56-3(55)/2011 311032025
36. | M/s. Venture Shrimp Hatchery | 56-3(77)/2012 | 31.03.2025
37. | M/s. Golden Marine Harvest 56 -3(78)/2012 31.03.2025
38, | Mi/s. BMR Exports 56-3(79)/2012 | 31.03.2025
39. | M/s.Hybrid EBI Hatcheries Private
56-3(80)/2012 | 31.03.2025
Limited
40. | M/s, Indo Shrimps & Seceds Limited | 36-3(101)2012 | 31.03.2025
41. | M/s. Best Aqua Star ghl'imp Hatcheries | 56-3(143)2014 | 31.03.2025
42, | MJs. KKP Aqua Hatcheries | 56-3(144)2014 | 31.03.2025 |
43, | M/s. Pavani Hatcheries | 36-3(145)2014 | 31.03.2025
44, | M/s.AR Shrimp Hatchery 56-3(180)2014 | 31.03.2025
45, | M/s. Blue Shrimps 56-3(199)2015 | 31.03.2025
46. | M/s.Allwin Aqua Tech | 56-3(201)72015 | 31.03.2025
47. | MJs.Jay Jay Aqua Farms 56-3(225)2015 | 31.03.2025
48, | M/s. Sai Aqua Hatchery 56-3(232)/2015 | 31.03.2025
49, | Ms. Tropical Shrimp Hatchery 56-3(260)2016 | 31.03.2025
—_ ff{tnﬁg%\t —_—
_."_E_ Q:"a:a- - ‘n'." N -:.;I_‘ l:"':r !
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50. | M/s.SM Hatcheries 56-3(269)2016 | 31.03.2021
51. | M/s.East Coast Hatcheries J6-3(279)2016 | 31.03.2021
52, | M/s.Hilten Hatchery 56-3(284)/2016 | 31.03.2021
53. | M/s.Aqua Star Shrimp Hatchery 56-3(285)2016 | 31.03.2021
54. | M/s. Winner Marine Hatchery 56-3(296)2017 | 31.03.2022
'55. | Mis.Golden White Praws 56-3(303)2017 | 31.03.2022
56. | M/s.Blue Bay Culture 56-3(322)2019 | 31.03.2023
57. | Mis.Siri Hatchery 56-3(326)/2019 | 31.03.2024
| 58, | M/s.CPF (India) Private Limited 56-3(330)2019 | 31.03.2024
39, | M/5.CPF (India) Private Limited 56-3(335)/2020 | 31.03.2024
610, | M/s, Vaisakhi Bio-Marme (P) L.h:t_,_ Sﬁ-S(Sﬁa};"EGZﬂ 31.03.2024
61, | M/s. Golden Marine Harvest Unit -3 56-3(338)/2020 | 31.03.2024
62, | M/s. Golden Marine Harvest (Unit-3) 56-3(347)/2020 | 31.03.2025
63, | M/s. BMR Shrimp Hatcheries 36-3(348)/2020 | 31.03.2025
64, | M/s, Dolphin Shrimp Hatchery 56-9(14)/2016 31.03.2021
63. | M/s. Nice Aqua Marine 56-9(22)/2017 31.03.2022
66. | M/s. Victory Shrimp Hatchery
36-9(23)2017 31.03.2022
| 67. | Mis. CP Aquacu]ﬁ]re (India) Private
Limited 36-9(24)2017 31.03.2022
68, M/s. VSR Shrimp Hatchery. Unii- L1 56-9(27)2017 | 31.03.2022
69. | M/s. Shrimps India N N
36-9(29)2017 31.03.2022
'70. | M/s. Genesis Prawn Hatchery 56-9(132)/2020 | 31.03.2024
Tl M.-’s._C'al}-'psn Aquatech Pvt. Lid. 56-3(173)/2014 | 31.03.2025

N
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72. | M/s.Vandayar Hatchery

56-3(181)2014

31.03.2025 |

73. | M/s. Bismi Hatchery

56-3(142)/2014

Laa

1.0

el

2025 |

4. | Mis. Oceanaa Biotek Industries Limited

26-3(234)20135

1.03.2025 |

Lad

75. | M/s.Golden Marine [arvest. Unit=II

56-3(272)/2016

31.03.2021

76. | M/s.Winner Marine Hatchery, Unit — 11

31.03.2004 |

77. | M/s. SN Hatcheries

31:03.2023

ACTION TAKEN BY CAA ON THE VIOLATIONS OF HATCHERIES

48. The CAA had taken various steps to minimize or to eliminate the possibilities

of environmental pollution through regular monitoring and has also taken

punitive actions on hatcheries that violate or contravene the provisions of the

CAA, Act, 2005 and its Rules and Regulations. The following tables show light

in to the details of actions taken by CAA from 2009-10.

Monitoring and Enforcement by CAA
Inspectio 1|
Monit Water | Deviation n of No. of d{s:'z;sl ::_; ¢
Year s Quality of unautho | Destrueti | |
ormg i - ion orders
analysis | standards rised ons -
W issued
activities

2009-10 13 - - - - -
2010-11 19 - - 15 - -
2011-12 32 25 17 13 4 7
2012-13 126 86 7 83 26 18

| 2013-14 | 70 70 16 18 2 2
2014-15 77 77 31 29 18 15

| 2015-16 129 66 25 13 4 2
2016-17 | 13 : - 1 - [
2017-18 - - - 45 - 43
2018-19 S0 16 3 - - |

| 2019-20 203 8 - - = -

| 202021 | 72 17 5 A

Total 824 365 59 103 |

\
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49. LoP of a L. vannamei hatchery in Nellore District. Andhra Pradesh was

30.

LA
]

cancelled and their Bank Guarantee of ¥35,00,000/- invoked due to violation of
CAA Guidelines on L. vannamiei seed production by using pond reared
broodstock as conformed by the Monitoring Team on 11.11.2014. The action
15 as per the decision taken in the Authority in its 51% meeting held on
27.02.2015 after issuing a show-cause notice on 02.12.2014 and also helding a
personnel hearing on 19.01.2015.

A fine of T1,00.000/- was imposed to another hatchery in Villupuram District,
Tamil Nadu lor violation of Clause 4 of Part I of Annexure [1 of CAA Rules,
2005 as amended vide G.S.R. 302 (E) dated 30" April, 2009 on requirement of
biosecurity 1n L. vannamei hatcheries by letting out drainage wastewater from
all the sections of the hatchery directly to the open sea without treating it in ETS
as conformed by the Monitoring Team on 19.09.2014, The action is in
accordance with the decision taken by the Authority in its 50" meeting held on
19-12-2014 after issuing a show-cause notice on 14.10.2014 and also holding a

personnel hearing on 05.12.2015.

. LoP of a L. vannamei hatchery in Kanchipuram District. Tamil Nadu was

cancelled and their Bank Guarantee of ¥5.00,000/- invoked due to violation of
CAA Guidelines during the year 2018-19. They were holding 1,042 nos. of
broodstock in the existing maturation section and approximately 2.000 nos. of
broodstock in the newly constructed additional building without proper
documents and the broodstock were reared in their hatchery from the PL
produced in hatchery.

The Inspection Committee of CAA has found unauthorized seed production of
L. vannameiat three hatcheries during its surprise check at nine unregistered

hatcheries located at U. Kothapalli and Thondangi Mandals of East Godavari

e T .
=< "“”;;m ﬁ"‘h’.:__.\.
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District, Andhra Pradesh on 12.11.2020 and all the stocks were destroyed by
the Commitlee.

The Inspection Committee designated by the competent authority, CAA, found
seed production using pond reared broodstock in one hatchery located at
Vidavalur mandal, Nellore District, Andhra Pradesh during its surprise visit to
the six registered hatcheries located at Vidavalur and Indukurpet Mandals of
Nellore District on 03.06.2020. The committee destroved the stocks and CAA
has suspended the registration ol the said hatchery invoking the bank guarantee

of Rs.5.00 Lakhs (Rupees Rive Lakhs).

ACTION TAKEN ON THE UNREGISTERED HATCHERIES REFORTED IN THE CURRENT

PETITION

54.The inspection committee designated for the purpose by CAA has inspected

13 hatcheries located along the coast of Chengalpattu and Viluppuram districts
of Tamil Nadu for alleged illegal shrimp seed production. The commitlee
noticed only one hatchery in operation with Twelve (12) tanks out of which
Five (35) tanks are having stocks. All the stocks were destroyed by the
committee. All the 13 Halcheries were ordered not to involve in any hatchery
operations without CAA registration as they were construed to have
contravened the provisions of Subsection (1} of Section 13 of Coastal
Aquaculture Authority Act, 2005 and ordered to cease all their operations and
remain closed until further order. Most of the hatcheries are backyard
hatcheries built during 1980°s/90°s with very limited capacity and outdated
facilities for P monodon. Majority of the hatcheries are in a dilapidated
condition except for a few. The details of the hatcheries inspected and closed
are given in the table below. The Photographs taken during the inspection are

annexed to this report.
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Sl. | Hatchery Location Intended - | Status of

No | Name Species the

hatchery

I | Més. Anto No.5, Jahir Hussain 1% Street, | P. monodon | Not in
Marine Panatyur Kuppam, Operation

Solinganallur Taluk,
Chengalpattu, Tamil Nadu —
1600 119 |

7 Ms. 700, Rajjaji salai, Kanathur, P. monodon | Not in
Surendhar | Reddyuppam. Kancheepuram, Operation
Marines | Tamil Nadu — 603 112 |

3 M/s. Vishal | No. 707-new 1234, P. monodon | Diablated,
Aqua GLV | Bharathidhasan Street, Not in
Prawn Reddikuppam, Kanathur, Cperation

Chengalpattu, Tamil Nadu —
603 112 |

4 Mis. KR, K.R Kuppam, Kanathur, P. monodon | Diablated,

Hatchery Chengalpattu, Tamil Nadu Not in
Operation

3 Mis. No. 17126, New Manjit Street, | P. monodon | Not in
Chennai Kovalam, Chengalpattu, Operation
‘Aqua Seeds | Tamil Nadu— 603 112 -

] Mis. Sri 110, Puduedaiyur Kuppam. P monodon | Not in
Krishna Thiruporur Taluk, Operation
Hatchery Chengalpattu, Tamil Nadu —

603 104

7 M/s, No. 39, Chemencherry P. monodon | Not in
Vinavaga Kuppam, Kovalam Post, Operation
Shrimp Chengalpattu, Tamil Nadu —

Hatchery 603 112

8 Mys. Sri Sai | No. 9. Venkattamman Koil P.monodon | Not in

Hatchery Street. New Kalpakkam, Operation
Thiruporur Taluk,
Chengalpattu, Tamil Nadu —
603 104

9 Mis. M Star | 105, Kadaur Village. Cheyyur, | P. monodon | Newly
Marine Chengalpattu, Tamil Nadu — Constructed
Hatchery 603 302 not in

Operation

10 | Mis, NSR 110, Salankuppam, P. monodon | The

Hatchery Fisherman’s colony, hatchery in
Nagalamman Kovil Street, operation.
pattipulam. Chengalpattu, Outof 12
Tamil Nadu ‘ tanks 5

| tanks found
| with stocks.
All the 5
tanks were
' drained by
‘ the
o committee
:Me?upr.w_fh?%,
.
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[T | M/s. Alpha | Rajjaji salai, Kanathur, P_monodon | Diablated,
Aqua Seeds | Reddyuppam, Kancheepuram, Not in
g LTamil Nadu - 603 112 operation
12 | M/s. Mass | Bharathidhasan Street, P. monodon | Not in
Aqua Reddikuppam. Kanathur. operation
Hatchery Chengalpattu, Tamil Nadu -
| 603112 I
13 | M/s. V Star | No. 121, Thenpattinam, P. monodon | Newly
‘ Shrimp Cheyyur, Chenaglpattu, Tamil Constructed
Hatchery Nadu — 603 302 not in
| Operalion

Ln
h

. Few photographs showing the inspection of unregistered hatcheries located
along the coast of Chengalpattu and Viluppuram districts of Tamil Nadu

and their closure by the committee

56. It is submitted that the hatcheries appeared in the report “Below the Radar”
which do not have the registration of CAA have been inspected, the stocks
found in one hatchery were destroyed and the facilities have been ordered to
cease their operations 1ill further order.

57. It is submitted that the Coastal Aquaculture Hatcheries are being established
and operated as regulated under the provisions of Coastal Aquaculture

Authority Act 2005, s Rules, Regulations and Guidelines. Hence the
)””%ﬂ?'ﬁ? -h,_\
f.ﬁqj“:l’ -«% i
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allegations made in the report “Below the Radar" are false and baseless and are
made with ulterior intentions, Hence il is praved that the report may kindly be
serapped by the Hon’ble Court. It is submitted that violation by the specific
Hatcheries will be dealt in accordance with the provisions of Coastal
Aguaculture Authority Act 2003, its Rules, Regulations and Guidelines by the

Coastal Aquaculture Authority as is being done on case to case basis,

3?}’\
AN
o\
MEMBER SECRETARY
Coastal Aquaculture Authority

Chennai
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LIST OF ANNEXURES

L

Annexure-1 — The compendium of CAA Act, 2003, its Rules,

Regulations and Guidelines

Annexure-2 — The copy of the model of ETS approved by CAA

Annexure-3 - The Guidelines issued for the operation of Hatcheries

and production of L.vannamei

1'[&_:! o o
@ﬁ“ﬂ%ﬁx
N e A
O

\a

Page 35 of 35



MODEL OF EFFLUENT TREATMENT SYSTEM (ETS) IN HATCHERIES / NRH
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MINISTRY OF AGRICULTURE
{Deperiment of Animai Husbandry, Duiryiug and Fisherics;
'NOTIFICATION
Mew Dalig, the 23rd March, 2012

GS.R.280 (E).— In exereise of the powers conferred by section 3 read with section
24 of the Coastal A‘ﬁﬁculture Authority Act, 2005 (24 of 2003), the 'Central Government
hereby makes the following further amendments to the Coastal Aquaculture Autherity Rules,
2003, namely:-

1. In the Coastal aquaculture Authority Rules, 2005,-

(1) in rule 2,-
(a) in clause (fa), the word “shrimp” shall be omitred;
(b} clause (ga) shall be omitted.

(11} in Annexure-Ii,-
{a) in Part-1-
(i) in para 1, for sub-para (1), the following shall be substituted, namely:-

“(1) Hatcheries engaged or intending to be engaged in sced production having the required
biosecurity fucilities as specified by the Coastal Aquaculture Authority shall be eligible to
apply for registration under the Coastal Aquaculture Authority Act, 2005 (24 of 2005) and the
Lules framed thereunder and for permission to impoert Specific Pathogen Free (SPF)
broodstock of L. vannamei or SPF juveniles of L. vannamei (upto 10 g size) for rearing to
adult broodstock and to produce and sell post [arvae (PLY of L. vannamei.”,

(ii) after para 3, the following para shall be inserted, namely:-

“5 A. Ouarantine. - For the purposes of these rules the quarantine procedures shall be
complied with as specified in the notification of the Gevernment of india in the Ministry of
Agriculture, Department of Animal Husbandry, Dairying and Fisheries published in the
Gazette of India, Extraordinary, Part I1, Section 3, Sub-section (i), vide number 5.0. 2482(E),
dated the 15" October, 2008, issued under sub-section (1) of section 3 of the Livestock
Importation Act, 1898 (9 of 1898). ] : :

(iit) in para 7, for sub-para (1), the following shall be substituted, namely:-

“(1) Nauplii shall be sold only to the hatcheries permitted by the Authority to rear the sced of
SPF L. vannamei with due biosecurity protocols. Hatcheries rearing nauplii to the PL stage for
cale should maintain record of the number of nauplii received and the PL produced and sold
anid submit the same to the Authority en a regular basis, failing which the hatcheries shall be
derecognized to receive nauplii in future.”
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(iv) in Part-11,
(a) in para |, for sub-para (1), the following shall be substituted, namely:-

“(1) Aquaculture farmers who are registered with the Authority shall submit a separate
application for permission for farming L. vannamei:

Provided that the unregistered farmers shall submit application for registration
specifying their intention to culwre L vannanmei and the application shall be decided i
accordance with the provisions of these rules.”

(b) in para 3, for sub-para (2), the following shall be substituted, namely:-

“(2) Farms approved for L. vannamei culture shall not be permitted for simultaneous farming
of any other erustacean species in the same farm.

(3) For shifting culture from one species 10 another, adeguate dry out period shall be
mainairied during pond preparation in accordance with the norms issued by the Authority for
this purpose from Lime to time.”; and

(c) after para 5, the following shall be inserted, namely:-

“6. Destruction of unauthorized stock. — If any unauthorized seed production or culture of L
vannamei is noticed during the inspection of farms or hatcheries by the inspection tcam of the
Authorily, the inspection leam may destroy such stock by such method as it thinks fit.”

(. No. 33036/1/2008-Fy(T-2)]
TARUN SHRIDHAR, Jt, Secy.

Note—The principal rules were publistied in the Gazette of India, Extraordinary, Part 11,
Section 3, Sub-section (i), vide number G.S.R. 740 (E), dated the 22™ December, 2005 and
subsequently amended vide number G.8.R. 302 (E). dated the 30” April, 2009 and G.S.R. 914
(E), dated the 18" December, 2009.

Printed by Ui Menager, Government of India Press, Ring Road, Mayapuri, New Dethi-110064
and Published by the Controller of Fublicalions, Delhi-1 10054
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MINISTRY OF AGRICULTURE
(Department of Animal Husbandry, Dairying and Fisheries)
NOTIFICATION
NMew Detht, the 30th April, 2009

GSRIOUE)—In exercise of the powers conferred by section 3 read with section 24
of the Coastal Aquaculture Authority Act, 2005 (24 of 2005), the Central Government

hereby makes the following rules to amend the Coastal Aquaculture Authority Rules,
2005, namely

1, (1) These rules may be called the Coastal Aquaculture Authority (Amendment)
Rules, 2009,

(2) They shall came into force on the date of publication in the Official Gazette.

2. In section 2 of the Coastal Aquaculture Authority Rule, 2005 (hereinafter referred
1o as the said rules),

(1) afler clause (c), the following clause shall be inserted, nameiy:-

‘(ca) "Farm” means coastal aguaculture farm intended for culturing endemic or exotic
shrimp species, fish or any other aquatic animas in saline or brackish water:”;

(i) after clause (f), the followi ng clause shall be inserted, namely:-

‘(fa) “Hatchery” means shrimp hatchery intended to rear broodstock of endemic
or exotic shrimp species, fish or any other aquatic animals in saline or brackish water for
breeding to produce its seed for supply to farms:’:

(iii) after clause {g), the following clause shall be inserted, namely:-

‘(ga) “Quarantine” means procedures laid down in the guidelines under Livestock
Importation Act, 1898:".

3 “Annexure” (o the said rules shall be renumbered as “Annexure-1" and after “Annexure.
I" as so renumbered, Annexure-1] shall be added at the end, namely:-

“*Annexure-Ii

Guidelines for Regulating Hatcheries and Farms for introduction of
Litopenaeus vannamei

PART 1
Safeguards and regulations for operation of hatcheries
1. Criteria for application to breed vannamei

(1) Hatcheries engaged or intending to be engaged in shrimp seed production
having the required biosecurity facilities as prescribed by Coastal Aquaculture
Authority would be eligible to apply for registration under the Coastal
Aquaculture Authority Act, 2005 and the Rules framed there under and for

permission to import SPF L, vannamei broodstock and o produce and sell post
larvae of L. vannamei.
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(2) Approval of the hatchery for rearing L. uanﬁamei_wiil be given by Coastal
Aquaculture Authority after due inspection of the hatchery facilities by a team
constituted by Coastal Aquaculture Authority for this purpose.

(3) The hatchery facilities should have strict bio-security control through physical
separation or isolation of the different production facilities which is a feature of
good hatchery design. In existing hatcheries with no physical separation, effective
isolation may also be achieved through the construction of barriers and
implementation of process and product flow controls.

(4) The hatchery facility should have a wall or fence around the periphery of the
premises, with adequate height to prevent the entry of animals and unauthorized
persons. This will help to reduce the risk of pathogen introduction by this route, as
well as improve overall security,

2. Sanitary requirement

(1) Entrance to the hatchery should be restricted to the personnel assigned to work
exclusively in this area and a record of personnel entering the facility should be
maintained by the security personnel.

(2) Hatchery staff should enter through a shower or dressing room, where they
remove their street clothes and take a shower before entering another dressing
room to put on working clothes and boots. At the end of the working shift, the
sequence should be reversed.

(3} There should be means provided for disinfection of vehicle tyres {tyre baths at
the gate), feet (footbaths containing hypochlorite solution at >50 ppm active
ingredient), and hands [bottles containing iodine-PVP (20 ppm andfor 70%
alcohol) } to be used upon emering and exiting the unit,

3. Water intake

(1) Each functional unit of the hatchery should have independent water treatment
facility and it should be isolated from all other water supply systems, Separate
recirculation systems may be used for each functional unit of hatchery to reduce
water usage and improve bio-security, especially in high-risk areas.

(2) Water for the hatchery should be fillered and treated to prevent the entry of
vectors and pathogens that may be present in the source water. This may be
achieved by initial filtering through sub-sand well points, sand filters (gravity or
pressure), or mesh bag filters into the first reservoir or settling tank. Following
primary disinfection by chlorination, and after settlement, the water :_ahuuid be
filtered again with a finer filter and then disinfected using ultraviolet light (UV)
and/or ozone.

(3)The water supply system may include use of activated carbon filters, the
addition of ethylene diamine tetra acetic acid (EDTA) and temperature and
salinity regulation.

4. Water treatment and discharge of waste waler

(1) The discharged water from the hatchery. should be held temporarily and
treated with hypochlorite solution (>20 ppm active chlorine for not less than 50

o\
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min) or other effective disinfectat prior to disshesgs. This is particularly crucial
whemthcmi:mbudhdu'dwthammluuﬂdmimpoint

(3) No wasle water shall be released out of the huichery without chlorination and
dechlorination, especially to prevent the escape of the larvee into the naturs|

waters. Effluent Treatment System (ETS) should be designed to include this
provision.

3. Disinfection of implements

(1) Used containers and hoses must be washed and disinfected with hypochlorite
solution (20 ppm) before further use.

(2) Each broodstock holding tank should have a separate set of implements which
must be clearly marked and pleced near the tanks. Facilities for disinfection of all
the implements at the end of each day’s use sheuld be available.

6. Broodstock im katchery

(1) Only SPF broodstock cleared through the qustantine should be used in the
hatchery for seed production.
(2) Use of pond-reared broodstock is strictly prohibsted.

(3) Hatcheries involved in L. vannamei seed production should not use any other
species within the hatchery premises.

7. Seed Production and sale

(1) Nauplii should not be sold to other hatcheries. Only tested and certified post
larvae should be sold.

(2) Post larvae should be sold only to the farmers who have registesed with the
Coastal Aquaculture Authority specifically for the culture of L, vamsamei. A
copy of the Certificate of Registration issusd by Coatal Aquaculture Authority

should be retained by the hatshery opsrator for inspestion.

(3) Detailed record of the seed production as well as sale-ineluding the name and
address of the buyer or fawssr should-be maintsined.

8. Disease reporting andsesssdduminioncace

(1) Any disease outbreak: inhschatchery should be reported immediately to
Costsl: Aquacuiiune Authority.

(2) The hatsheries should maimain a record of the imponted breodstock with
details of source, quantity imported, the number of mortality, eggs produced,
nauplii produced, post larvae produced, post larvae sold, name and address of the
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I."am_‘lcr to 'whﬂm sold, date and number of the registration and permission
certificate issued by Costal Aquaculture Authority and should report these in their

quarterly compliance reports to be submitted to Coastal Aquaculture Authority as
per the format given in Form-1V

9. Inspection

Coastal Aquaculture Authority authorized personnel shall visit periodically 1o
check the status of the broodstock, the seed production and sale.

10. Bank Guarantee

The appreved hatcheries will deposit a bank guarantee for rupees five lakh in
favour of the Costal Aquaculture Authority 1o ensure compliance of the guidelines
by them and in the event of any violation the Bank Guarantee shall be invoked.

PART 11
Norms and regulations for approval and operation of farms

1, Eligibility criteria for farms

(1) Aquaculture farmers who are registered with Coastal Aquaculture Authority
will be required to submit a separate application for permission for farming L.
vannamei. In case of so far unregistered farms, the application for registration
must clearly spell out the intention to culture L. vannamei. Decision on such
applications will be taken in accordance with these guidelines. '

(2) Inspection team authorized by Coastal Aquaculture Authority shall inspect the
farm and based on its recommendation regarding the suitability of the facility for
farming of L. vannamei, applications shall be considered by the Commitiee
constituted by the Coastal Aquaculture Authority for issuing permission to farms for
farming of L. vannamei.

(3) Farms must establish adequate bio-security measures including fencing,
reservoirs, bird-scare, separate implements for each of the ponds etc, The farms
should be managed by the personnel who are trained and/or experienced in
management of bio-security measures.

(4) Farms irrespective of their size should have an Effluent Treatment System
(ETS). Since loading of the environment with suspended solids is very high
during the harvest, the ETS should be able to handle the waste water fet off during
harvest. Harvesting should be sequential depending on the size of the ETS. The
quality of the waste water should conform to the Standards prescribed under the
Guidelines issued by Coastal Aquaculture Authority.

2. Water discharge protocols
{1} In case of any outbreak of disease, distress harvesting is permitted through

netting only and the water should be chlorinated and dechlorinated before release
into drainage system.
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(2) Waste water should bﬁ mtamed in Ih: ETS for n m?h{mum period uf two days.

(3) Farms which follow Zero Water Exchange system of farming will also be
encouraged to take up L, vannamei farming.

3. Biosecurity considerations

(1) It is advisable not to cuiture SPF L. vammamei if the neighbouring farms are
culturing native species, which are non-SPF, since vannamei is susceptibie for all
the viral pathogens reported in Penageus mowadon in India.

(2) Farms approved for L. vannamei culture would not be permitted for farming of
any other crustacean species.

4. Norms for culture of L. vanaamee!

(1) Tested and certified seed should be procured only from haicheries authorized
for import of the vannamei broodstock and/or production of vannamei seed.

(2) Stocking densities should not exceed 60 no./m".

(3) Strict compliance for the waste water standards is a mandatory requirement
and Inspection team authorized by Coastal Aquaculture Authority in each case
shall monitor the quality of waste water as per the procedures laid down in the
Regulations under Coastal Aquaculture Authority Act, 2005.

5. Record maintenimce gt farms

(1) The farmers should maintain a detailed record of the name and address of the
hatchery from where they procured the seed, quantity procured, number and date
of the valid registration of the hatchery.

(2) The farmers should record the quantity of shrimp produced, sold, and the
name and address of the processor to whom sold and this should be reported to
the Coastal Aquaculture Authority through quarterly compliance reports as per the
proforma given in Form V.

Form IV
[see guidelines {Annexure-Il, Part -, § (2)}]

Format for Quarterly Compliance Report from Hatcheries

The report should contain the following information:

I. Name and Address
2. Date and number of certificate of registration and penmission to import
3. Number of broodstock imported, males and females
4. Transport mortality
5. Quarantine monality
6. Total number of spawning
7. Total number of eggs produced
8. Total number of nauplii produced
9. Total number of post larvae produced ’*f”;‘furﬁﬂﬁﬁa
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1. Report on genem] aquatic health monitoring and any unusual mortality
L 1. Total number of post larvae sold to the farmers

12. Details of the farmers to whom sold (should include information on the name,
address, Registration number and copy of the permission letter for culturing L.

vannamei issued by Coastal Aquaculture Authority

Place

Date Signature
Name of the Authorized Signatory

FormV
[see guidelines {Annexure-11, Part -1, 5 (2)}]

Quarterly Compliance Report from Farms
The report should contain the following information

Name and Address
Date and number of Certificate of Registration issued by Coastal Aquaculture Authority

Date and number of permission letter from Coastal Aquaculture Authority for culturing
L. vannamei

Number of post larvae purchased

Name and address of the hatchery

Number and date of the certificate of registration of the hatchery

Letter from the hatchery indicating the number of post larvae sold to the farmer
Total number stocked

Total weight harvested

l[l Average size at harvest

1 1. Days of culture

12. Details of sequential harvesting (depending on the size of the ETS) carried out
13. Dates on which Inspection committee visited and collected samples

bani s

CENaL A

Place

Date Signature
Name of the Authorized Signatory.”.

[F. No. 33036/1/2008-Fy (T-2)]
TARUN SHEIDHAR, Jt. Secy,

Printed by the Mlnng,ﬂ Govt ol India Press, ng Huwi Ml}'ﬂpl.lrl Mew Delhi-1 10064
and Published by the Controller of Publications, Delhi-1 10054,
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Frinted by the Manuger, Government of India Piess. Ring .F.t.uau.l, Mnvapuri. Mew Dethi-1 1000

New Detha, the 18th December, 2009

G.S.R. 914(E).—In exercise of the powers conferred
by Section 3 ofthe Coastal Aquaculiure Authority Act, 2005
(24 of 2005), the Central Government hereby makes the
following further amendment in the noufication of the
Government of India in the Ministry of Agricullure
(Drepartment of Animal Husbandry, Dairving and Fisheries)
published in the Gazette of [ndia, Extraordinary, Part 11,
Section 3, Sub-section (1), wide number G5, K. 740017, dated
the 22nd December, 2003, namelv - —

In the said notification, in Annexure-11. i Part L, in

* Para 1, for sub-para (2), the following sub-para shall he

substitured, namely —

“(2) Inspection team authorised by the Authority
shall inspect the farm and based aon 18
recommendation regarding the suilability of the
facility for farming of . varramel, applications
shall be processed by the Member Secretary for
consideration of the Authority for issuing
permission to farms for farming of L vanname! "

[B. Mo, 3303641/ 2008-Fy (T-2) |

TARUN SHRIDHAR, Jt. Scey.

Nate ; The principal notification was published inthe Gazette
of India. Extraordinary, Pant I, Section 3, Sub-
section {i), vide number G5 R T40(E), dated the

22nd December, 2005 and subsequently amended

vide number G.S.R. 302 (E), dated the 30th Apnl, 2009,

and Publizhed by the Controller of Publications, Delhi-11054
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Justice A K Rajan Coastal Aquaculture Authority
Chairman Shastri Bhawan Annexure
Chennai - 600 006

Foreword

ivilization started on the riverbanks. Human settlements increased on the coastal areas

due to economic and various other reasons. Increase in population increased the demand
for coastal resources. Interests of various groups of stake holders have led to conflicts,
unsustainable resource-use and degradation of eco-systems, which resulted in social and
environmental impacts.

In December 1996, the Supreme Court had to step in to protect the coastal environment, and
to control the indiscriminate growth of shrimp farms. That resulted in setting up of the
Aquaculture Authority in 1997. The Parliament in 2005 passed the Coastal Aquaculture
Authority Act (Act 24 of 2005) and Central Government has framed the Rules and Guidelines
to improve the productivity under sustained conditions.

The Central Government has established the Coastal Aquaculture Authority, with its head
quarters at Chennai.The Act enables the Central Government to regulate coastal aquaculture
and to ensure sustained increase in the aquaculture products.

The Act has to be implemented effectively in order to protect the environment while increasing
the production. Persons running aquaculture farms must abide by the provisions of the Act,
Rules, Regulations and the Guidelines. Running coastal aquaculture farms without registration
is now a criminal offence.

This compendium contains the Coastal Aquaculture Authority Act and the Rules and
Guidelines framed by the Central Government, which provide sound management norms
for adoption by the aquaculture farmers. This would serve as a ready reckoner for coastal
aquaculture farmers, fisheries, administrators and policymakers, scientists and research
scholars and all those concerned with sustainable development of coastal aquaculture in

this country.
\//)\ _—

Chennai, 30 September 2006 (Justice A K Rajan)



Dr Yugraj Singh Yadava Coastal Aquaculture Authority
Member Secretary Shastri Bhawan Annexure
Chennai - 600 006

Preface

C oastal aquaculture has provoked much impassioned debate during the last decade.
Unsustainable practices by shrimp farmers in some coastal areas of the world have
caused both social and environmental harm. On the other hand, sustainable aquaculture
practices can not merely increase fish production, but also create jobs and incomes for the
coastal poor, and help strengthen global food and nutritional security.

Aquaculture has been contributing more and more to total fish production. The contribution
is likely to rise further. The spectrum of fin and shellfish as culture species is broadening.
Hatchery and grow-out technologies are getting better. Good management practices are
lowering social and environmental impact. These trends are making aquaculture an ideal
source of fin and shellfish production to meet the growing demand of a rising population.
Further, when developed sustainably, coastal aquaculture can offset the fall in supply from
marine capture fisheries and help conserve wild fish stocks.

In India, the 8100 km-plus coastline and the vast areas adjacent to estuaries, backwaters and
lagoons provide enormous opportunities for aquaculture. The favourable climate further
supports aquaculture as a year-round activity. On the basis of remote sensing imageries
validated by ground truthing, an area of approximately 1.2 to 1.4 million hectares is available
for brackish water aquaculture in India. However, present utilization is restricted to about
150 000 ha; more than 50 percent of the utilized areas is in a single state, Andhra Pradesh.
Coastal aquaculture in India lacks diversity too; a single species, penaeus monodon or tiger
shrimp, constitutes almost the entire crop.

The Coastal Aquaculture Authority Act, 2005, encompasses the farming of shrimp, prawn,
fish or any other aquatic life under controlled conditions in ponds, pens, enclosures or any
other brackish water bodies, but excludes fresh water aquaculture.Under the provisions of
the Act, coastal areas include areas of land within a distance of two kilometers from the
High Tide Line of seas, rivers, creeks and backwaters.The Act is expected to give an impetus
to sustainable development of aquaculture and to an environment conducive for species
diversification.

The Compendium contains Hindi and English versions of the Coastal Aquaculture
Authority Act, 2005,the Coastal Aquaculture Authority Rules, 2005 (including
Guidelines) and all other notifications brought out by the Central Government on



the subject until 30 September 2006. The electronic version of the Compendium is
available on the website (www.http://aquaculture.tn.nic.in) of the Coastal Aquaculture
Authority and copies can be downloaded.

The Compendium is meant to disseminate information on coastal aquaculture laws,
and on good management practices that can lead to sustainable farming practices.
The Guidelines comprehensively address good management practices in shrimp
farming and provide advice on site selecion, pond preparation, soil and water quality
management, inputs such as seed and feed, harvesting and wastewater management,
health, management of shrimps, etc. The Guidelines also contain a list of the banned
antibiotics and other pharmacologically active compounds and standards for treatment
of wastewater, etc.

We will strive to update this Compendium from time to time. It will incude any
modifications in the law. The guidelines will be expanded. They will include good
management practices on more fin and shellfish species as and when they enter the
coastal aquaculture spectrum.

Yoads

LY Lo

Chennai, 30 September 2006 (Yugraj Singh Yadava)
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© 0N A

TR TAHTY AU ATAFEH, 2005

Ho 2005 &1 24
IRT3N BT HH
RTG
T 1
URRS
e T IR IR |
GRS |
AT 2
PSIT TRBR I AR Tferea
TIfaRUT T ARGV R & oY SURT et T i ARBR et QT |
AT 3
AT TP UTEhRUT
TTFRIGHROT &Y FATIAT 3R JTeger qoI Aexdl df FRfer |
e & WU § frgfad & forg FREA
LSRR ESEARIMCEOEARIECIT
YTRIGRUT & 3T |

TifereeRer § Rfed I priame o1 srffm= 7 81|
ITfeUT o STfeepTRal, Rrfefar aiiR arg earial 6t fFgfer |
UTfRreARUT & 3TN 3R 3 foraa a1 arferymmiiawur|



T 4
TR 1 erfaretat 3iR e
11. "Il & Fe |
12. W99 IR G afad
13. T TAPN & forg ARoRg o |
14, RRERO & 077 T FTAPN T & forg S

15. 3R &l A |

AT 5
ford, oia 3iR duter
16. WIfaRur @ e |
17.  werenxor bt ey
18. 9l
19. arffe Ruid|
20. Rl 3R Futer|
T 6
A

21. fereRur & aremel SiR I exdl, JIfBIRAT iR 3 FHHATRA anfe &1 ANeiad g |
22. gMEYdd 6 TE HRATg & fory IRewr|
23.  BfSAAT B T IR DI Afer |
24. BT IROR B 97 g9 BHi aferT|
25. wIfdraRor Y fafem g9 &t orf |
26. Tl &R fafm o1 vIg & IHer a1 ST
27. fafemm=geon|
2.(1) 3 s o, 919 a@ 6 daef 9 ez snfda T &, -

() “HfraRuT” I GRT 4 G JTIRT (1) o 37T TN T Siergf mfdremor ST &;
2.(1) 3 iff o, 59 qa o5 deef & e sféa 7 &, -
() “HfraRuT” I ERT 4 G JTIRT (1) o 37w T Siergf mfdremor ST &;



(& PRcet UgarehoeR 3fITRET Tare, 2005 & <t 31ans)
TR STy HTfereor rfafm, 2005

TERT g1 5 TSR AP A Faferd feharepetrai st
fIf T a1 & foTg AT STetepfy T
& AT SR I T T IHD
B & foTg
SIRIENL]

MR TR & B a9 5 399G FRT FfIRad wu & g s & -

5

TRTSTY :

gy 1
PINEC

1. (1) 39 s o1 g A adk Srem it sifdfas, 2005 &1
(2) arT 27 & Iuey R UIT BN iR 39 AT & A9 UGy I ARG DT Ugd BN

Y el IRBR, I H SIRRITAT G, Fd e |

(@) “srezer” A UTIIHRUT o7 3reger MU &;

() T PN | AT &3 N, T, TS AR SFRTAT H AT IR
I gemaliop ariF eraviier ar R ier H 3y (RRR), 3im, et o faxdt
I el i T Ut AT MU 8 fobrg 399 Siafa arenm Sia o
AP T8 &;

(7) ‘TR & 31 VAT & SR & T YR ARBR & T TaRor 3R o
AT (UHiaRUT, I 3IR avoita faRRT) &t 3HeRIET Fo dmoatio 114 (1),
ARRg 19 TRadt, 1991 H dr I Ae faf e S o< # Bt fawm e &
3R SR ST U 3 &6 ff & ORT et TR, IS0 H STRIAT
NI, ﬁﬁfi‘waﬁ,

(3) Ao’ A ERT 4 O IR (3) 7 Fgert TiEavT & aed
AFRT & 3R AP STeHid areger iR Aexg—wfa off §;

(@) “fRftd” I 59 AT & arh= =g v FeE g Rk
ST ; 3IR

10

wferea a9 =K
TRA|

10



ggfaRur &7
JRET B
¥ fore Surm
HIF B
PRI TRBR
&Y arfaaar |

uiferesRor Y
TYTTAT
Y ey
T>T FTA

& frrf)

(8) “Rifrr | 59 fRFTm & 3rfiF Tftawer GRT §91g ¢ fAfe
NS £
(2) 5 ol AR el o, S 3 Tgad & SR ufeifia wE E g
gfeRoT(FRemT) 3rfdfm, 1986 # ufkv it €, agt aref 81 St 3 arfdrfem
F g

AT 2
BRI TRBR D ATEROT Qe
3. T AR, T YRR a1 hon T I ST 4 ey TIieRvT & g
3Rt et & &1, AR <l Rigit ffRe awer a8 Stergf o e & forg Wy
T SR R R a8 STaeaid a1 i e iR Ariegie Rigil 7 siafds
IIERT T AP S Fered T 1 T &1 H I8 IS i ob AT ot &t
e @ TRer aRA F foly TSI ST fpammal @1 RJfafa o= 5
STTERYT fehaT ST |
e 3
AT STefpfy UTferenvu
4.(1) W IRRE W, FORT il TR, 1o H STERTET GRT, 39 AT
R, 5 AT RIS S foTq TR STeTgS THRIaROT <1 oGk TSm0t & TITT
S |

(2) TTTRIHRUT 3T ST RITeT WY I UR BFTT R ity SRR AR
I |

(3) THfErRRuT FfeTRacT WY AT 3 FAeTaR &, ST e ARR GRT
fAgerT o ST, srerf -

(@) aremer, S ot Soa IRITeTT T AT & AT @I 8

() TP v, S TSN STeipty o & H 9w &

(1) v e, S AT aIRRRATIDT & & 7 fawsT 81, Ry deia
HRAR & T% faem favm gr1 amffdse far s ;

(%) U A, i U TaRuT RO T HGuOT A0 3 & 3 faeret &,
R il TRBR & AR 3R I FoATerT GRT AMFTESE faar e ;

() Dol ARBR & PN FATERT BT WA F= o fory Uas e

11

15

1986 @1 29

20

25

30

35



5

10

15

20

(T) P THR & AT e 1 Ui o & o v
JaH;

(5) IS ISl @ ufafRcg @ & ol IR 9o IhgaFH &
3MIR W;

(V) & Aer-Afa|
(4) aremer 3R TP 37T e DY ygmaey i+ af 6t arft
(5) A BT AT Ia R T qAT IHHT AT & T (e iR orct

ERLIRSIREIES ARSI

5. BIE fad Aad & 29 § fgad foy I o forg FRIET erm afk a8 - wewa & =u
3 fryffT
(@) RN W sy & forg Ror, Pt PR B 7§, A 0 FRETV
e Siqdfera 8, Rigaly Sevmn T & iR FREN A deifese
T E; a1
(@) srgfed feafor 8; &
() fagpafd @ & 3iiR foredt Aem ~amarera g1 v Sy fasam ram
%;?IIT
(T) TRPR D T IRDR b Fareicarefi= a1 Fomed= fwdt 7 & Jar
BRI T1IT & AT yeegd fohdlT 1T &; AT

(S) oy TRPR o T 5, TIRIaROT 5 WA fariier a1 3 foiet < & Ry

HeRT & TU H IAD GRT SAD el Bl e el IR fcrget TTa g
6 [T B | R 5
6. GIRT 4 &I ITIRT (5) & 3T Ia<t §C, D AR, S 9 el 3T &, W ?%@Eﬁ

T 6 %9 § <) pHac geafiEl & Ffe & forg AR & for o
ERTT

7. (1) RrepoT WY TR QIR R WR SR e 3R 3 SIfdeE

PRIR P FRITER P a8 3, (forep icrfer Wy sfreri 3 orgfef oft 8), wftpn &5 wfereor <
R Rl e e v S farfert g e by Sl e |

(2) Tfe famet PROT 4, TEeT UMRremuT o faRt SrferaRr H Ul 8F H aRF el

& 1 I SRR H SRS T GRT T T D 37 e I AR i
STETEFT |
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25

30

35

10

(3) W ft et r, S TfRrenur o Y SrRrer < mer a1, fafteT
YRR 3TR e < dlet AT & SigAcT 3 TobaT ST AR el SRR BF 1 &2 H,
STeTET T SR SIFARANT 3 STeer Fwe Tt e &t et a1 fAoTiaes = 8mm
3IR T8 S WA |

8. UTRIehRuT &7 IS Brf AT HRIATE! Ppact 3T HRUT A AfARMFT &1 wfereor

RfFa =
e % - Tl T
() Tferap—er & @18 R & a1 3% o7 & 18 I &; a1 j@i‘?m
() TR & v 3 B H BRI Rt eafa & Fgfad 5 ag 3
%;HT

() TITTRRERROT GIRT TOFTTS TS Tk H g Wit STRfiiiaT & Ry el
TR WR HIE UG 81 gl 21

9. (1) TRERUT, 310 gl oh i S HRIIGTT oh foT, S R H SRR 3R - e &
e el i 7 e e e of e e g e, S ety o
faffdse & S | 3y raTRal

(2) TfdE=uT, FT-T TR, fodt W Safer  AeteaR a1 oRmeff & o A g
Ry a8 maeas w1y, W et 3iR ordl &R Fgaa o= A, i fafemT grr
faffde &t S

10. wifdrawor St o, Rifteerr sik RiRkad srezer T SpaR g A TTooe @

el 3R o=

g RO 3 A oFT ek 2 et St 3 BReleR et

Srfermforg fopu S| STfTATOeRRuT |
T 4

TTRIeRUT &t eTferTan 3R e
11. (1) IRT 3 3T T TRER GRS} fag 7 ot Arieefen Rigidi ap - wftresor &
I TR, e o e R SR Frfoiad geliar wer e, € !
() TS 8T o iR STergl i o AfsmioT SR Trater & forg fafam
SR,
() AP T B, TET TP FRT HIRT Sh I RUTT T
@1 SR axet Y gfse |, FReor oo
() TSR TAB HTHT DT IR BT,
(o) Wy fardl T STt @, Sl ST AR IR R E, T
STfePIRTT T G HULAT B AT QT S T MM T, 3R
(3) W 3 P el 1 fafda fag S|
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T PR
Pl orfed |

T STAP
& for
IR epRT |

(2) 7T TfRremuT, SUEIRT (1) &S (8) o 37 famdt Tk STty T ot
BT T & <Y T 3TTRT K & T8 ST W o bR T WY DT T G fahm e
I TER0T GRT g fobU ST @llet e eafe Tt SRpRT o HTEZH 3 el
3TR HeEr—+HeeT < Sre o febal Y 3HR W Hiferpi) WY SRl o oy forem AioRse
& Wit rfeRTa @, ST fafed Y ST, TRIRT @R AT |

12. S PR ST fadt oM <ot RecTay, TfeemuT R 3 iR AreRurcRT
1 fIRcTR eI & eafeRT, el del 5 ST o fobral TRt ob fofd Wl el
SN &, T PRTerT TR, Tt T ST+, e, SRS 3T STekTH MeRT IR
JaT, 3R, —
() g fFrYeron, Fdferor, H19, JeATHOT T AT IR D,
(@) I &t ot AT DY BT FH AT T A,
(1) X 3T RS AT AT R AT S fafee i S
g X B Ry, TRl i Siel o, det, a1 T S 3 e Wit

SRS g, AT, TS AT AR b ARPAFT Y I H & IR B G AT It b
3T 3R &t forRaa u & a1 U o =18 v

13. (1) T IR SRAT USRI & S R, i it et kT 8 3 o
SIS 31 TR TRORFI T SieAdpy T H, S SueRT (9) # ffdse de faftrr st
ST &, TRRFT T8 i 9 e 18] Pl AT el PRIG e qb fob I
1o TR @, FATRRf, IUERT (5) & M a1 SUYRT (9) & AR H
UTRIEROT & UTT IRCR 1 BRI &

(2) IueRT (1) Hfawt art e g of, W o e, S o W de
gl T STy o T g3l &, I foT A v HRT &t 3Faife) e WY ASReIamur e
f&r, 3R I g8 W oy Y S el & fiaR SuuRT (4) F onfE W
ARREIAROT 5 fofT M Tl & oY TG GRT WY e & HueR & S
T T W1 fITeheTTd Gl I8 |

(3) SUYRT (5) & M a7 IJULRT (9) & ARV | fHar w

NNHCUE

() 4t g & arafer & forg faftmr= g,

(T) T R I & 7afdy & forg Tefiepe fopam S |,

(1) Ry vy 3 1T SR et et ep arered 2 o R gRT fRifRfse Y
S |
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10

15

1986 @129 |

20

25

(4) D R, S T TP TR T AR R &, TSIROT o et ST
T 3 ISR RUT 3 foT HTaiee W TRod 5 ot 1R FoReep Ter Wt thiv R, S
SUYRT (5) & e IR & TRiH & forq fafea iy s

(5) TITErERRUT, SUEIRT (4) o 3TN T o IISRIaoT o foly 3faie & wTfeey
R, I 31 R fAfee Iy ¥ oo oo @R 31raer TR AR aRey o U a1 ol
P IR T AT SIS DT AR PR S

Gyl

(6) TRIERRUT, SUIRT (5) o 3T T ol SRR R o UealTe], S e fer o,
TR WY IORR0T o forq amaiesT famam &, fafee v & IROReSaOT TRy SRy
Gyl

(7) Y T G 2 3 FORF < BRIR [ 31fReh Sief e 86 SIfNE 8, ad
SIS 3 eI DI OIeheTy TR R o foTq IR IauT 8 a0 JTTeH SIIRT (5)
T e T, TE ST -TE1 1 ST & o WY e et ARRegdamoT i qaferur e forg
IR T8l BFT

(8) 3 ©RT H bt 91T & &It 8T off, -

() P F T ST Foar SR A1 3 3 A fiew 3 3R &
&r omef; 3R
(W) @& T SieTgh wafeRuT (FReT) JHfRfRer, 1986 3riF dom
& ST
NG S SUURT G i ST WY I STofdy e &t <o H, S i R
IR & 3IR TR B IT FRDR GRT T S faT ST TR GRT STferd a1
I GRI Falerd Ok STM & foly wRafad IR anfofoyies 3iR wirmeHe aci
STAPI T T AR] A&l BRT:
g T8 AR 3 TferamuT, Ugel tRge o T BT UG aR & TRIeH & oy,
I TR R T AP T T AT TR S0k foienedi &bt grfdetien o
P 3R S GRT S UG W GAdAIDT DT &I H G §Y T STeIpiy
HE! P AR BN |
TR — 3 R & TIGHT & fory, “Soa SaR A 3 9 o Wi e
310K & R b S8 AR b AR IRl Sief o Ugen! ¢ |

15



(9) 39 aRT ¥ faReT a1 o BT gY o+ T TRRFIT AT i T i AR
IRBR P GERT R I AR (FHeRvr, o iR gl favRT) $t rfeRgerT
HaT Fo3Mo114(3T), TR 19 TR, 1991 GRT Bfi de fafer S & 3ier
T & 3R e Siv P R o a8 Siergh SRl o forg et farr S &,
IIRIGROT 3 ef WA farT GIRT, it Oy T o Sl &, WY Tfoice ot SRttt <1e
TR aReh SUEIRT (5) o6 3TeiF IR fam ST foracs = &1 e IR WY W &t
SUGRT (5) & 37 IR T8 BT SO 3IR A W <afad IAORgIawor &
LI T ] 3T T Y op IR TR ST TR ob foTq SRIFT =78 aell & ol
UTTRARUT GRT DT ISREIDRUT g R T S |

(10) X <IfeRT FORAaHT STRT ST (5) & STER IT IUEIRT (9) o STRUT
T T T o IS0 T A gt FRI 2 &, HTTRIhROT bt Uy RISRIauT &t ATt
Jgd A A & iR fafRd 1w & fafkd R & A 3deT R [T 3IR
IRFARRUT, (R 3T b HTe TR & T IR aUT bl gt el 3IR I
TS & oy SUEIRT (6) 3 31efi SRy T g WA ot 3 ey IR auT
THIOIIS TR 310+ JoT Afed Afifse S|

(1) T TITREROT T 21 T B ST & fob Wt efar forent W RISRIaRoT
o T o1, W O T AR ST SRISHT b fofy SUNT o H 31Athe] 38T &
7 I fawdt gfacigat RoT o T S¥ S1fifem, oRAch ol S I R 2
fafrerT o fodt Suaer o1 a1 RT 11 % SFFEROT H Wfereor GRT oy U et foeer
7 fag Tq fawdt 3T @ 3tftigon o & ar feremur SUERT (10) & i i &
AOREIARTT & FiIgT IT H PR IR AP

O R (AR ol T ST T STeRR 2 AT IORegaruT ol =il et ¥ SR
&l famm S |

TR 1 — S GRT % TR o folt “Fiet o 3 Tifdiawur o weiomT
&I IRRE AFT B

TSRO 2 — Sp13TT T Y I & foly I8 SN famam STt & 1o Suemr
(10) 3IR SHRIRT (11) 3 TGP, “IReIR0T o TG FRAT” US ol Tg 37 IR S
o 30p 3wt I Ia™uT 1 31 Feighd T B |

14. IS o JfRT a1 13 H TR (1) & Sooir H D a0 SIofgy a1 s
TR T TG Tl T T STeTgh I IR T STelghf g ol I8 :f%ﬁ
FRIERT ¥ At 31afey < e e &t &1 AT A1 GHMH 3 SiT U oTRg DUT b 3l & fore

B DT 31eFdT SFT A ST BT

15. @& o IR ERT 14 <5 3FE SIORTY oY el el GRT %7 (IR aforer @1
ViRl SRp SRIBRY GRT Higel Y U forRed uRare & fReT gt vy o
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P TSR |

$ Ay

99ic |

o 3R
Aoer |

e 5
oy, iR SiR Huer

16. T TR, TG oNT 59 R faftr g faw o e fafan o
ISR o T ok o H Wi &R @ TRy it S 39 aifSifee o arf
TITIRUT & Gl o Ul & foTq 3Taedes sl Sy |

17. (1) wiferawor & 3rott ey 2Ft IR Sl Tt eFRifer, S e SRR
SR SR TR~ OR T I S et ifereror ot et wfecia (Romen it g Wit
EFRITT off B S g I TR T g 3T TSI I far] TIeamuT o i) St
TRy 5 ST @ STt 3R TrTfRraReT gRT St Herr S | fag Sma |

(2) Ry et T S TR 3 SFFHIGHT oh STefleT Vet 5T W Sapt ST
T ST ar O=AY ey A fafAfRa fape ST S wnfresor gRr fafafesrd di smoi

(3) THRROT ST SRR o 3T ST ot e et S ToTq St EFRIfeT
T IR AP R a8 S e SR Wit eFRifer b ifiemor &t ey 3 ¥ S @/
T S|

18. TfRreUT Tieh Y ST foRiR o b forg Wy TR 3 QiR WY T R S
T TR ey TRBR DT it ST |

19. TRERUT T drleR Y 3 Ueh g WY TR H 3R W v W, S fafea
fobe ST, g &l & SR 7o foaTepet i op et 3R G freRvr < gU U anfie
SRT AT o e AT

20. (1) TTTRepRUT, 3T oRIT3T & Hae & W 7T H SR W ST =, S
TR & (RAH-FeeRgTIRIeD & el A fafda & Sy, oxar sfear @ik s afgar
TG |

(2) wfereur, 1o d1fifer oRy s e < U Jenefe, WY TR U
fAeR0T TR T 3R I W GRRG 0 IRT & D -TeleRaTRIed 3
AT, S et IRBR, Fm-TaTeraoRies & WMl 3 aenia ax |

(3) TTRROT o oRAT3 o RIS TR o - FleRATaRIETEs GRT WY T
R 3R WA AT A Y S Y a8 S Tw |
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(4) YIRS & A TeTeRaTRIes 31 S R 39 i Fgad faxft o
DRI GRT TRISFHTONT TfEIGRUT hoRy, S Aier R Afed, ufcad e TR
DI T ST 3R Ig ARPR Se NG, P ST ST P THET G |

3T 6
peai
1860 @145 | 21. IREROT hateet IR ST Her TR SRR SIR 3 e IR &8 WfﬁWﬁj
. . 3egel
AR @ GRT 21 & AR Alp AdD AT A | s e,
aifey - it
3R 37T
et anf
BT AP Db
BT
10 22. 39 31 1 SxAep 3T ST T faat fafem o e o ok o faRtt . equmaude
STRRT 3 S TRT H EHTIep 1 TS a1 8 T35 o1 e Rt Ay o g e, 1

¥
PRI 1 3 R PRIATR! Pl TRBR T TR b e IT 3T AT ;qﬁaiw

& foog a1 Jremel 1 3T el GRT WG et o= aafaa & faog =18t
=il

15 23. (1) I a1 MR % Iueell I PRI arey H DI PIOE ST srfesrealt 1
2 & 3 P TR, IO F TR ST G, W ST R TP S 3 :%ffﬁ
ST o ST A SRFI 7 81 3R ST A Wi IS Dl Y I & folg 3areged
T A Tl &
g T B TR ST RIS S TR B T Ry S 4 aalfdy B <t
P TE! fhaT ST |
(2) 9 4RI < 3T faw T Tdies 31T, SR fa ST & U] geneier
RIG P T A o FHET T ST |
20 24. (1) F<1 ARBR, 39 MAFTT & IJugel B HEffad = &
fore e, o F SRR g1, ST AT |
(2) faflrseaar iR gt afarTll St ededr W vifige TR et BT, WY i e
P Freferes ol an R Rl 2 forg o faa o1 s, aperf s— 91 P
(@) &rT 3 o 3Fefi AFfast® Rigid;
25 () URT 4 & IUERT (5) P ST HRAT DN T I IR AT T
IR AT P 3 Free iR ot
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() &RT 11 &1 ITLRT (1) & T F Af TR & 37 g,

(%) R 11 3 SUEIRT (2) o 31 WfRIawoT GIRT SRR & ST atett foretT
ARRE & orferera;

30 (3) a Fiert foreh 3TeiiF <& T, &K1 12 H R 08 2ok S &R

3T ot T ST oI, TTeT, IS AT 3TETd § el R AT,

(T) oRT 12 & G (1) & 31 3 i 3iR 9,

(B) gRT 13 P IUHRT (4) & 3Tefi= NG T TRy AR IAD A1 &
ST aTelt Bk

35 (I7) aRT 13 6 SUGRT (5) & 37 31 R AR axe dt AfeT;
(1) &R 13 $t IULRT (6) P 31efiH ISR =0T THI0TS &7 T
(37) RT 13 P ITIRT (10) P T SIS T YU 3TR S AT <
ST grelt HNT;
(T) URT 18 & 37efiF qoic IR IR BT THU 3R A9,
(3) arT 19 & 3ref arfifer Rl IR T 1 Uy @IR 99

(T) aRT 20 Pt IFIRT (1) % e TTGROT & RT3 b e H T
3R 8§ R i Afey; @ik

(3) D o favg Rraar fafea famm ST amferT & ar i fafde famar
S

SfRraor 25. (1) wferewuT, ATIRUGAT 399 3MRRTH 3R deEiF s 0 FgAl &
iﬁﬁ‘?;” TR &1 PRI @y 3 foTu T 3 SHRREeT SR Ry RFRA 1 T S 34

e et 3R ol & SueEl | AT 7 B |
(2) faferseaar 3R g arferT &t I TR Tfdiget T Slet T WY
Tt s FreforRae sl a ol fawa & forg Susier fora S e, arerf: -
() EIRT 7 3 SUEIRT (1) 3T TS0 chaTfRicR T ey 3R I ol Y
SRR ¥ PIRIR P HIIER & foy (S fory Torgfef wfea) o1 =

et wfgT;

(F) 9T 9 P IUIRT (1) F 3refi i iR 3w FwanRa Gt
gfrT & feie 3iiR o
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[RREIRCIN
fafermt
PTG B
FEE @
S

faferaeur|

() &R 9 &I IYERT (2) &P T AeTEDR AT R & FGfRT &b
e 3IR ot

() &RT 11 &1 IUeRT (1) B &S (&) b 31 acig &rti & iR aci
AP BT BT FHIT R FaTe;

(3) aRT 13 $t IULRT (3) & TS (1) & 37efiH AR BT U
Gﬁ?gﬁ;

(T) AR TSR TAG BT TR AR |

26. 39 AT % el SR TR ke R 3IR Wi faf ST ST
a2, RGO e e o T, S1e I8 U gt o forT &t 31afdy h fory
T H 8, SIT Ueh T H TR I AT TR SAFehHies Tl = G 8] S, T S 3iR
JfS S T o T ATt ST Tl o S SIS o T oh ST & gd QT A S0
et ar ffe 5 R aRacH @t o fory Agw 81 STV A1 S e Fewd &l oI fob
g et a1 et e a7 ST anfe o deueaTd a8 e o fafm, enfeifar, WY
gRafcicT U H & ST 81T T e &1 fobeg e ar fafem srsy aRafcia am
fsERTer B 3 S R 1 A 36 3relie Ul i 18 faett aray Y faferT=aar s
Ufigel I¥Ta T2 G |

27. (1) vafeRor (FRefn) iR, 1986 &t &RT 3 P JHIRT (2) & TS
(v) 5 1 ufeRor (FRewn) oM, 1986 & Fam 5 & IuFaH (3) & &S (9)
SfIfefee it a1eT <p Bt BU TR AR b TfeR0T AR o FATer (Ffervr, &
3R gl farTrT) & ARG 19 TRat, 1991 & S1feREAT FHodmoato 114(3r) 3
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MINISTRY OF LAW AND JUSTICE
(Legislative Department)
New Delhi, the 23rd June, 2005/Asadha 2, 1927 (Saka)

Thefollowing Act of Parliament received the assent of the President
on the 23rd June, 2005, and is hereby published for general information:-

THE COASTAL AQUACULTURE AUTHORITY ACT, 2005
No. 24 of 2005
[23rd June, 2005]

An Act to provide for the establishment of a Coastal Aquaculture Authority
for regulating the activities connected with coastal aguaculturein the coastal
areas and for matters connected therewith or incidenta thereto.

Be it enacted by Parliament in the Fifty-sixth Year of the Republic of Indiaas
follows:-
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CHAPTER 1

PRELIMINARY

1. (1) This Act may be called the Coastal Aquaculture Authority
Act, 2005.

(2) Provisions of section 27 shall come into force at once and the
remaining provisions of this Act shall come into force on such date as the
Central Government may, by notification in the Official Gazette, appoint.

2. (1) Inthis Act, unless the context otherwise requires, —

(&) “Authority” meansthe Coastal Aquaculture Authority established
under sub-section (1) of section 4;

(b) “Chairperson” means the Chairperson of the Authority;

(c) “coastal aquaculture” means culturing, under controlled
conditionsin ponds, pens, enclosures or otherwise, in coastal areas, of
shrimp, prawn, fish or any other aquatic life in saline or brackish water;
but does not include fresh water aguaculture;

(d) “coastal area’” meansthe areadeclared asthe Coastal Regulation
Zone, for the time being, in the notification of the Government of India
inthe Ministry of Environment and Forests (Department of Environment,
Forestsand Wildlife) No. S.O. 114(E), dated the 19th February, 1991 and
includes such other area as the Central Government may, by notification
in the Official Gazette, specify;

() “member” means the member of the Authority appointed under
sub-section (3) of section 4 and includesthe Chairperson and the member-
secretary;

(f) “prescribed” means prescribed by rules made under this Act;

(9) “regulations’ meansthe regulations made by the Authority under
thisAct.

(2) Words and expressions used herein and not defined but defined in the

Environment (Protection) Act, 1986 shall have the meanings respectively
assigned to them in that Act.
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CHAPTERIII

GENERAL PoweRs oF CENTRAL GOVERNMENT

3. Thecentral government shall take all such measuresasit deems necessary
or expedient for regulation of coastal aquaculture by prescribing guidelines,
to ensure that coastal aquaculture does not cause any detriment to the coastal
environment and the concept of responsible coastal aguaculture contained in
such guidelinesshall befollowed in regulating the coastal aquacultureactivities
to protect the livelihood of various sections of the peopleliving in the coastal
aress.

CHAPTER |1

THE CoASsTAL AQUACULTURE AUTHORITY
4. (1) With effect from such date as the Central Government may, by
notification in the Officia Gazette, appoint in this behalf, there shall be
established for the purpose of this Act an Authority to be called the Coastal
Aquaculture Authority.

(2) The head office of the Authority shall be at such place as the
Central Government may decide.

(3) The Authority shall consist of the following memberswho shall
be appointed by the Central Government, namely:-

(a) the Chairperson who is, or has been, a Judge of a High Court;
(b) one member who isan expert inthefield of coastal aquaculture;

(c) one member who is an expert in the field of coastal ecology
nominated by the Department of Ocean Development of the Central
Government;

(d) onemember who isexpert inthefield of environment protection
or pollution control nominated by the Ministry of Environment and Forests
of the Central Government;

(e) one member to represent the Ministry of Agriculture of the
Central Government;

(f) one member to represent the Ministry of Commerce of the
Central Government;

(g) four members to represent the coastal States on rotation basis;
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(h) one member-secretary.

(4) The term of office of the Chairperson and every other member
shall bethree years

(5) The salaries and allowances payable to, and the other terms and
conditions of service of, the members shall be such as may be prescribed.

5. A person shall be disqualified for being appointed as amember if he— pisqualifica-
tion(s) for
(@) has been convicted and sentenced to imprisonment for appointment

an offence which, in the opinion of the Central Government, involves 2 Member
moral turpitude; or

(b) is an undischarged insolvent; or

(¢) isof unsound mind and stand so declared by acompetent
court; or

(d) has been removed or dismissed from the service of the
Government or a Corporation owned or controlled by the
Government; or

(e) has, in the opinion of the Central Government, such
financial or other interest in the Authority as is likely to affect
prejudicialy the discharge by him of his functions as a member.

6. Subject to sub-section (5) of section 4, any person ceasing to be a Eiigibility of
member shall be eligible for reappointment as such member for not more :ggrgs;;:;’em
than two consecutive terms. '

7.(1) The Authority shall meet at such timesand places and shall observe Meetings of
such rulesor procedurein regard to the transaction of businessat itsmeetings "™
(including the quorum thereat) as may be specified by regulations.

(2) If for any reason the Chairperson is unable to attend any meeting of
the Authority any other member chosen by the members present at the meeting
shall preside at the meeting.

(3) All gquestions which come up before any meeting of the Authority
shall be decided by a majority of votes of the members present and voting
and in the event of an equality of votes, the Chairperson or in his absence the
person presiding, shall have and exercise a second or casting vote.
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8. No act or proceeding of the Authority shall be invalidated merely by
reason of —

(a) Any vacancy in, or any defect in the constitution of, the Authority;

or

(b) any defect in the appointment of a person acting as member of the
Authority; or

(c) any irregularity in the procedure adopted by the Authority not
affecting the merits of the case.

9. (1) For the purposes of discharging its functions, the Authority shall
appoint such number of officers and other employees as it may consider
necessary on such termsand conditions asmay be specified by theregulations.

(2) The Authority may appoint, fromtimeto time, any person as adviser
or consultant as it may consider necessary on such terms and conditions as
may be specified by the regulations.

10. All orders, decision and other instruments of the Authority shall be
authenti cated under the Signature of the Chairperson or any other member or
any officer of the Authority authorised by the Chairperson in this behalf.

CHAPTER IV
POWERS AND FUNCTIONS OF AUTHORITY
11. (1) Subject to any guidelinesissued by the Central Government under
section 3, the Authority shall exercise the following powers and perform the
following functions, namely :-

Functions of
Authority.

(a) to make regulations for the construction and operation of
aquaculture farms within the coastal areas;

(b) to inspect coastal aguaculture farms with a view to ascertaining
their environmental impact caused by coastal aquaculture;

(c) to register coastal aquaculture farms;

(d) to order removal or demolition of any coastal aquaculture farms
which is causing pollution after hearing the occupier of the farm; and

(e) to perform such other functions as may be prescribed.

(2) Where the Authority orders removal or demolition of any coastal
aquaculture farm under clause (d) of sub-section (1), the workers of the said
farm shall be paid such compensation as may be settled between the workers
and the management through an authority consisting of one person only to be
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appointed by the Authority and such authority may exercise such powers of
aDistrict Magistrate for such purpose, as may be prescribed.

12. Subject to any rule made in this behalf, any person generaly or
specialy authorised by the Authority in this behalf, may, whereever it is
necessary to do so for any purposes of thisAct, at al reasonable times, enter
on any coastal aquaculture land, pond, pen or enclosure and ----

(a) make any inspection, survey, measurement, valuation or inquiry;
(b) remove or demolish any structure therein, and

(c) do such other acts or things as may be prescribed

Provided that no such person shall enter on any coastal aguaculture land,
pond, pen or enclosure without giving the occupier of such aguaculture land,
pond, pen or enclosure at least twenty-four hours’ notice in writing of his
intention to do so.

13. (1) Save as otherwise provided in this section, no person shall carry
on, or causeto be carried on, coastal aquaculturein coastal areaor traditional
coasta aguacultureinthetraditional coastal aguaculturefarmwhich lieswithin
the Coastal Regulation Zone referred to in sub-section (9) and is not used for
coastal aquaculture purposes on the appointed day unless he has registered
his farm with the Authority under sub-section (5) or in pursuance of sub-
section (9), as the case may be.

(2) Notwithstanding anything contained in sub-section (1), a person
engaged in coastal aquaculture, immediately before the appointed day, may
continue to carry on such activity without such registration for a period of
three monthsfrom that day and if he makes an application for such registration
under sub-section (4) within the said period of three months till the
communication to him of the disposing of such application by the Authority.

(3) The registration made under sub-section (5) or in pursuance of
sub-section (9)--

(a) shall bevalid for aperiod of five years;
(b) may be renewed from timeto timefor alike period; and

(c) shall bein such form and shall be subject to such conditions
as may be specified by the regulations.
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(4) A personwho intendsto carry on coastal aguaculture shall make an
application for registration of his farm before the Authority in such form
accompanied with such fees as may be prescribed for the purpose of
registration under sub-section(5).

(5) On receipt of an application for registration of a farm under sub-
section (4), the Authority shall consider the application in the prescribed
manner and after considering the application either register thefarm or reject
the application:

Provided that the Authority shall not reject the application without
recording the reason for such rejection.

(6) The Authority shall, after registering afarm under sub-section (5),
issue a certificate or registration in the prescribed form to the person who has
made the application for such registration.

(7) Inthe case of afarm comprising more than two hectares of water
spread area, no application for registration to commence any activity
connected with coastal aquaculture shall be considered under sub-section (5)
unlessthe Authority, after making such inquiry asit thinksfit, is satisfied that
registration or such farm shall not be detrimental to the coastal environment.

(8) Notwithstanding anything contained in this section, ---

(a) no coastal aquaculture shall be carried on within two hundred
metres from High Tide Lines; and

(b) no coastal aguaculture shall be carried on in creeks, rivers and
backwaters within the Coastal Regulation Zone declared for the time
being under the Environment (Protection) Act, 1986:

Provided that nothing in this sub-section shall apply in the case of a
coastal aquaculture farm which is in existence on the appointed day and to
the non-commercial and experimental coastal aquaculture farms operated or
proposed to be operated by any research institute of the Government or funded
by the Government;

Provided further that the Authority may, for the purposes of providing
exemption under thefirst proviso, review from timeto time the existence and
activities of the coastal aguaculture farms and the provisions of this section
shall apply on coastal aquaculture farmsin view of such review.
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Explanation - For the purposes of this sub-section, “High TideLine”
means the line on the land up to which the highest water line reaches during
the spring tide.

(9) Notwithstanding anything contained in this section, any traditional coastal
aquaculture farm which lies within the Coastal Regulation Zone declared by the
notification of the Government of Indiain the Ministry of Environment and Forests
(Department of Environment, Forests and Wildlife) No. S.O. 114 (E), dated the 19th
February, 1991 and is not used for coastal aquaculture purposes on the appointed day
shall be registered under sub-section (5) by producing before the Authority, by the
person who is the owner of such farm, the documentary proof of such ownership
failing which such farm shall not be registered under sub-section (5) and if such person
after such registration doesnot utilise such farm, within oneyear, for coastal aquaculture
purposes, the registration shall be cancelled by the Authority.

(10) A person, who intends to renew the registration of a farm made
under sub-section (5) or in pursuance of sub-section (9), may make an
application within two months before the expiry of such registration to the
Authority in the prescribed form accompanied with the prescribed fees and
the Authority shall, after receiving such application, renew the registration
and for such purpose make an entry with its seal on theregistration certificate
relating to such form issued under sub-section (6).

(11) The Authority may refuseto renew the registration of afarm under
sub-section (10) if the Authority is satisfied that the person to whom such
registration is made has failed to utilise such farm for coastal aquaculture
purposes or without any reasonable cause has violated any provision of this
Act or the rules or regulations made thereunder or any direction or order
made by the Authority in pursuance of section 11:

Provided that such refusal to renew the registration shall not be made
without providing such person an opportunity of being heard.

Explanation 1. --- For the purpose of thissection, “appointed day” means
the date of establishment of the Authority.

Explanation 2. --- For the removal of doubts, it is hereby declared that
the expression “to renew the registration” used in sub-sections (10) and (11)
shall be construed to include further renewal of the registration.
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14. If any person carries on coastal aquaculture or traditional coastal
aquaculture or causesthe coastal aguaculture or traditional coastal aguaculture
to be carried on in contravention of sub-section (1) of section 13, he shall be
punishable with imprisonment for aterm which may extend to three years or
with fine which may extend to one lakh rupees, or with both.

15. No court shall take congnizance of an offence under section 14
without awritten complaint filed by an officer of the Authority authorised in
this behalf by it.

CHAPTER YV
FINANCE, ACCOUNTS AND AUDIT

16. The Central Government may, after due appropriation made by
Parliament, by law, in this behalf, pay to the Authority in each financial year
such sums as may be considered necessary for the performance of functions
of the Authority under this Act.

17. (1) The Authority shall have its own fund and all sumswhich may,
fromtimetotime, bepaidtoit by the Central Government and all thereceipts
of the Authority (including any sum which any State Government or any
other authority or person may hand over to the Authority) shall be credited to
the fund and all payments by the Authority shall be made therefrom.

(2) All moneys belonging to the fund shall be deposited in such banks
or invested in such manner as may, subject to the approval of the Central
Government, be decided by the Authority.

(3) The Authority may spend such sums as it thinks fit for performing
its functions under this Act, and such sums shall be treated as expenditure
payable out of the fund of the Authority.

18. The Authority shall prepare, in such form and at such time each
year as may be prescribed, a budget, in respect of the financial year next
ensuing, showing the estimated receipts and expenditure and copies thereof
shall be forwareded to the Central Government.

19. The Authority shall prepare once in every calendar year, in such
form and at such time as may be prescribed an annual report giving atrue and
full account of its activities during the previous year and copiesthereof shall
be forwarded to the Central Government and that Government shall cause
the sameto be laid before both Houses of Parliament.

20. (1) The Authority shall causeto be maintained such books of account
and other booksin relation to its accountsin such form and in such manner as
may, in consultation with the Comptroller and Auditor-Genera of India, be
prescribed.
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(2) The Authority shall, as soon as may be, after closing its annual
accounts, prepare astatement of accountsin such form, and forward the same
to the Comptroller and Auditor-General of Indiaby such date, as the Central
Government may, in consultation with the Comptroller and Auditor-General
of India, determine.

(3) The accounts of the Authority shall be audited by the Comptroller
and Auditor General of Indiaat such timesand in such manner as hethinks fit.

(4) The accounts of the Authority as certified by the Comptroller and
Auditor-General of Indiaor any other person appointed by him in this behalf
together with the audit report thereon shall beforwarded annually to the Central

Government and that Government shall cause the sameto belaid before both
Houses of Parliament.

CHAPTER VI

MISCELLANEOUS

21. The Chairperson and other members and the officers and other
employees of the Authority and the authority appointed by the A uthority shall
be deemed to be public servants within the meaning of section 21 of the
Indian Penal Code.

22. No suit, prosecution of other legal proceeding shall lie against the
Central Government or the Authority or the Chairperson and other members
of the Authority or the authority appointed by the Authority or any person
authorised by the Authority or any officer authorised by the Chairperson for

anything which isin good faith done or intended to be done in pursuance of
this Act or any rule or regulation or order made thereunder.

23. (1) If any difficulty arisesin giving effect to the provisions of this
Act, the Central Government may, by order published in the Official Gazette,

make such provisions, not inconsistent with the provisions of this Act, as
appear to it to be necessary or expedient for removing the difficulty:

Provided that no such order shall be made after the expiry of the period
of two years from the date of the commencement of this Act.

(2) Every order made under this section shall, as soon as may be after it
ismade, be laid before each House of Parliament.
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24. (1) The Central Government may, by notification in the Official Powerto
Gazette, make rules to carry out the provisions of this Act. giggﬁ:mem o

make rules.
(2) Inparticular, and without prejudiceto the generality of theforegoing

powers, such rules may provide for al or any of the following matters,
namely:-

(a) the guidelines under section 3;

(b) the salaries and allowances payable to, and the other terms and
conditions of service of, the members under sub-section (5) of section 4;

(c) the other functions of the Authority under clause (€) of sub-section
(1) of section 11;

(d) the powers of aDistrict Magistrateto be exercised by the authority
under sub-section (2) of section 11,

(e) the rules subject to which any person referred to in section 12
may enter upon any coastal aquaculture land, pond, pen or enclosure
under that section;

(f) the other acts or things under clause (c) of section 12;

(g) theform of application and the feesto be accompanied therewith
under sub-section (4) of section 13;

(h) the manner of considering application under sub-section (5) of
section 13;

(i) the form of certificate of registration under sub-section (6) of
section 13;

(j) theform of application and the feesto be accompanied therewith
under sub-section (10) of sectionl3;

(k) the form and time of preparing budget under section 18;
() theform and time of preparing annud report under section 19;

(m) the books of account and other booksto be maintained inrelation
to the accounts of the Authority and the form and manner of maintaining
such books of account and other books under sub-section (1) of section 20;

(n) any other matter which is required to be, or may be, prescribed.
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25. (1) The Authority may, by notification inthe Official Gazatte, make
regulations not inconsistent with the provisions of this Act and the rulesmade
thereunder to carry out the purposes of this Act.

(2) Inparticular, and without prejudice to the generality of theforegoing
powers, such regulations may providefor all or any of the following matters,
namely:-

(a) the times and places of the meetings of the Authority and the
rules of procedure to be observed in regard to the transaction of business
at its meetings (including quorum thereat) under sub-section (1) of
section 7;

(b) the terms and conditions of appointment of the officers and
other employees under sub-section (1) of section 9;

(c) the terms and conditions of appointment of adviser or
consultant under sub-section (2) of section 9;

(d) for the construction and operation of coastal aquaculturefarms
within the coastal areas under clause (a) of sub-section (1) of section 11;

(e) the form and conditions of registration under clause (c) of
sub-section (3) of section 13;

(f) generally for better regulation of the coastal aguaculture.

26. Every rule and every regulation made under this Act shall belaid, as
soon as may be after it is made, before each House of Parliament, whileitis
in session, for atotal period of thirty days which may be comprised in one
session or in two or more successive sessions, and if, before the expiry of the
sessionimmediately following the session or the successive sessions aforesaid,
both Houses agree in making any modification in the rule or regulation or
both houses agree that the rule or regulation should not be made, the rule or
regulation shall thereafter have effect only in such modified form or be of no
effect, as the case may be; so, however, that any such modification or
annulment shall be without prejudice to the validity of anything previously

done under that rule or regulation.

27. (1) Notwithstanding anything contained in clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 or clause (d) of
sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, in the
notification of the Government of Indiain the Ministry of Environment and

34

29 of 1986.



Forests (Department of Environment, Forests and Wildlife) No. S.O. 114
(E), dated the 19th February, 1991 (hereafter referred to in this section asthe
said notification), in paragraph 2, after sub-paragaraph (xiii), the following
sub-paragraph shall be inserted and shall always be deemed to have been
inserted with effect from the 19th day of February, 1991, namely:—

“(xiv) nothing contained in this paragraph shall apply to coastal
aquaculture.”

(2) The said notification shall have and shall be deemed always to have
effect for al purposes asif the foregoing provisions of this section had been
in force at all material times and accordingly notwithstanding anything
contained in any judgment, decree or order of any court, tribunal or other
authority, no coastal aquaculture carried on or undertaken or purporting to
have been carried on or undertaken shall be deemed to bein contravention of
the said notification and shall be deemed to be and to have always been for
all purposes in accordance with law, as if the foregoing provisions of this
section had been in force at al material times and notwithstanding anything
asaforesaid and without prejudiceto the generality of theforegoing provisions,
no suit or other proceeding shall be maintained or continued in any court for
the enforcement of any direction given by any court of any decree or order
directing the removal or closure of any coastal aquaculture farm’s activity or
demolition of any structure connected thereunder which would not have been
so required to be removed, closed or demolished if the foregoing provisions
of this section had been in force at all material times.

T. K. VISWANATHAN,
Secy. to the Gowt. of India
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Ministry of Agriculture
(Department of Animal Husbandry, Dairying and Fisheries)

NOTIFICATION

New Delhi, the 22nd December, 2005

G.S.R 740(E) — I n exercise of the power sconferred by section 24 of the Coastal Aquaculture
Authority Act, 2005 (24 of 2005), the Central Gover nment hereby makes the following rules,
namely:-

CHAPTER |
Preliminary

1.  Short title and commencement:- (1) These rules may be called the Coastal Aquaculture
Authority Rules, 2005.

(2) They shall comeinto force on the date of their publication in the Official Gazette.
2. Deéfinitions:-

In these rules, unless the context otherwise requires:

(@ “Act” meansthe Coastal Aquaculture Authority Act, 2005 (24 of 2005);

(b) “Authority” means the Coastal Aquaculture Authority established under sub-section (1)
of section 4 of the Act;

(c) “Chairperson” means the Chairperson of the Authority;

(d) “Fee” meansany fee stipulated in theserules;

(e) “Form” means Form annexed to these rules;

(f) “Guidelines” mean the guidelines made under section 3 of the Act;

(@) “Member” meansthe member of the Authority appointed under sub-section (3) of section
4 of the Act and includes the Chairperson and the Member Secretary ;

(h) “Regulations’ mean the regulations made by the Authority;
(i) “Notification” means a notification published in the Official Gazette;

(j) Wordsand expressionsused herein and not defined but defined in the Coastal Aquaculture
Authority Act, 2005 (24 of 2005) or the Environment Protection Act, 1986 (29 of 1986)
shall have the meaning respectively assigned to them in that Act.

CHAPTER 1|
Guidelines

3. Guiddinesfor regulation of coastal aquacultureunder section 3 of the Act areannexed to
theserules:-
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CHAPTER III
TheAuthority and its Committees

Terms and conditions of the service of Chairperson and Members:-

The terms and conditions of service of Chairperson and Member.

@

@

©)

4

©)

(6)

@)

®)

©)

(10)

(11)

The Chairperson shall be entitled to such salary and allowances and such conditions of
service in respect of leave, pension, and other matters as may from time to time, be fixed
by the Central Government for a Secretary to the Government of India.

The Member Secretary of the Authority shall be entitled to such salary and allowances
and such conditions of service in respect of leave, pension and other matters as may be
fixed by the Central Government for an Additional Secretary to the Government of India.

The members appointed under clauses (b), (c), (d), (e), (f) and (g) of sub-section (3) of
section 4 of the Act shall be part-time members. They shall not be entitled for any salary
and allowances under thisAct except that non-official memberswill be entitled to sitting
fees as well as TA, DA, etc. as may be fixed by the Central Government from time to
time.

A member appointed under clauses (b), (c), (d), (e), (f) and (g) of sub-section (3) of
section 4 of the Act shall cease to be a member if he/ she ceases to hold the office by
virtue of which he/ she was appointed.

The Chairperson may resign his/ her office by giving notice in writing to the Central
Government and upon such resignation being accepted by the Central Government, the
Chairperson shall be deemed to have vacated his/ her office.

A member may resign his/ her office by aletter addressed to the Chairperson. The office
of amember shall fall vacant from the date on which the resignation of such member is
accepted by the Central Government or on expiry of 30 days from the date of the receipt
of the resignation by the Chairperson, whichever is earlier.

The Central Government may remove any member who becomes subject to disqualification
under section 5 of the Act.

The Central Government may also remove any member, if he/ she without the approval
of the Chairperson, failsto attend three consecutive meetings of the Authority.

The Member Secretary shall beresponsiblefor theimplementation of the decisionsarrived
by the Authority or by the Committees set up by it and the discharge of the dutiesimposed
on him/ her under the rules.

The Member Secretary shall in consultation with the Chairperson, fix the date, time,
place and also draw up agendafor every meeting.

The Member Secretary shall have powers of general superintendence, which shall
include:

(8) togrant leave to the Officers and Staff of the Authority;
(b) to exercise administrative control over all divisions and officers of the Authority;



(c) tocal for documentsand record and toinspect or causeto beinspected, the accounts
and places of storage or of business as required under the rules;

(d) to sanction expenditure for contingencies, supplies and services and purchase of
articles required for the working of the office of the Authority;

(e) causeal important papers and matters to be presented to the Authority as early as
practicable; and

(f) issuedirections asto the method of carrying out the decisions of the Authority.

Functions of the Authority:-
The Authority shall perform the following functionsto -

0]

(i)

(iii)

(iv)

v)

(vi)

(vii)

ensure that the agricultural lands, salt pan lands, mangroves, wet lands, forest lands, land
for village common purposes and the land meant for public purposes and national parks
and sanctuaries shall not be converted for construction of coastal aquaculture farms so as
to protect the livelihood of coastal community;

deal with any issues pertaining to coastal aquaculture including those which may be
referred to it by the Central Government;

survey the entire coastal area of the country and advise the Central Government and the
State/ Union territory Governments to formulate suitable strategies for achieving eco-
friendly coastal aquaculture development;

advise and extend support to the State/ Union territory Governmentsto construct common
infrastructure viz., common water in-take and discharge canals by the coastal aquaculture
farms and common effluent treatment systemsfor achieving eco-friendly and sustainable
development of coastal aquaculture;

fix standards for all coastal aquaculture inputs viz., seed, feed, growth supplements and
chemicals/ medicines for the maintenance of the water bodies and the organisms reared
therein and other aquatic life;

carryout and sponsor investigationsand studies/ schemesrel ating to environment protection
and demonstration of eco-friendly technologies in coastal aguaculture;

collect and dissemination of data and other scientific and socio-economic information in
respect of matters related to coastal aquaculture;

(viii) prepare manuals, codes and audio visual material relating to sustainable devel opment of

(ix)

)

(xi)

coastal aguaculture and activities relating there to;

organise through mediaand other means of communication acomprehensive programme
regarding sustainable utilization and fair and equitable sharing of the coastal resources
for aguaculture purpose;

plan and organise training of personnel engaged or likely to be engaged in programmes
for sustainable utilization of the coastal resources for aquaculture purposes;

constitute various technical committees, sub-committees, working groups, sub-groups
comprising the Members and Officers of the Authority, Scientists and Officers of the
National Research Institutes/ State Governments/ Representatives of the Civil Society
for preparation of technical manuals, code of conduct, etc.
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(xii) direct the owners of the farm to carry out such modifications to minimize the impacts on
coastal environment including stocking density, residual levels/ use of antibiotics,
chemicals and other pharmacologically active compounds.

(xiii) order seasonal closure of farms for ensuring sustainability of the coastal aguaculture
practices;

(xiv) order closure of coastal aguaculture farm in the interest of maintaining environmental
sustainability and protection of livelihoods or for any other reasons considered necessary
in the interest of coastal environment.

(xv) cancel the certificate of registration where it is satisfied that any person has obtained a
certificate of registration under sub-rule (1) of rule 11 by furnishing fal se information or
that he/ she has contravened any of the provisions of these rules or of the conditions
mentioned in the certificate of registration, without any prejudiceto any other action, that
may be taken against such person:

Provided that before cancelling such certificate, the person concerned shall be given an
opportunity to make his/ her representation,

Provided further that a copy of the order together with the reasons for the cancellation
shall be communicated to the person concerned;

(xvi) frame recruitment rules for the posts created for the Coastal Aquaculture Authority and
till suchtimeissue order that the recruitment to the posts be made on the basi s of recruitment
rules for analogous posts in the Central Government.

(xvii) determine the pay, leave, allowances and other terms and conditions of the service of the
employees of the Authority:

Provided that the pay, leave, allowances, other conditions of service and other facilities
and concessions such as advances of pay, advances of conveyance, construction of houses
and the like in respect of all employees in Coastal Aquaculture Authority shall be
regularised in accordance with such rules and orders as are for the time being applicable
to officers and employees of the Central Government of the corresponding grades or
status stationed at those placestill separate regulationsare made by the Coastal Aquaculture
Authority.

(xviii) make suitable recommendations to the Government for amending the guidelines under
rule 3 from timeto time taking into account the changesin technol ogy, farming practices,
etc, and incorporating such modifications in the guidelines to ensure environmental
protection and the livelihoods of the coastal communities.

86



CHAPTER 1V
Powers and functions of the one man Authority

Power s and functions of the one man Authority:-

@

(b)

(©

The one man authority to be appointed under sub-section (2) of section 11 of the Act shall
exercise the powers of a District Magistrate with regard to the compensation as may be
settled between the workers and the management.

While settling the compensation to be paid to the workers factors such as the likely loss
of incomefor theworkers, the alternate empl oyment opportunitiesfor them and the paying
capacity of the employer may be taken into account.
For the purpose of ensuring that the amount of compensation settled is paid to theworkers,
the one man authority shall exercise the powers of the Collector and District Magistrate
under the land revenue laws of the respective States.

Power to enter on any coastal aquaculture land. The powers of a person authorised by
the Authority to enter on any coastal aquaculture land, pond, pen or enclosure shall be
subject to the following:-

0]
(i)

(iii)

(iv)

v)

(vi)

the person authorized by the Authority shall have the powers to take one or more persons
including police personnel to carry out the functions mentioned in this section;

theAuthority’s decisionsto make any inspection, survey, measurement, valuation or inquiry
as well asremoval or demolition of any structure shall be intimated to the owner of the
coastal aguaculture land, pond, pen or enclosure or his/ her representative at least 24
hoursin advance in writing and delivered to him/ her by registered post or by messenger.
In addition, such notice shall also be pasted at a prominent place in the premise of the
coastal aguaculture farm. In case of refusal by the owner to accept the notice, such
pasting shall be deemed to be due service of the notice on him;

the activities mentioned in section 12 of the Act shall be carried out in the presence of the
owner or hig/ her representative if he desiresto do so. The owner may a so be permitted
to bring his/ her own staff (not more than two) to assist in the inspection, survey,
measurement, valuation or inquiry;

removal or demoalition of any structure should be carried out under a panchanama and
wherever possible arepresentative of the local body should be included in the team and
his/ her signature recorded in the panchanama;

the person(s) authorized by the Authority to perform the functions as mentioned under
clauses (a) and (b) of section 12 of the Act shall do so only during the daytime, i.e., after
sunrise and before sunset;

the person(s) authorized by the Authority to perform the functions under clause (a) of

section 12 of the Act shall endeavour that such functions are carried out without causing
any damage to the civil structures, equipment, machinery or the standing crop.

The acts or things which are to be done under clause (c) of section 12 of the Act: Any
person authorised by the Authority shall :-

)

take samples of water, soil and the farmed animal for the purpose of detection of banned
antibiotics, chemicals and other pharmacologically active compounds and to adopt
appropriate procedures for collection, analysis, reporting and follow up action;
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©)

10.

@

©)

4

subject to the provision of rule 7, remove or demolish any coastal aguaculturefarmwhich
is causing pollution and which was not removed or demolished after an order to that
effect, passed under clause (d) of sub-section (1) of section 11 of the Act.

drain the water from the coastal aquaculture farm or destroy the crop which is causing
pollution in respect of which an appropriate order passed under clause (€) of sub-section
(1) of section 11 of the Act has not been complied with.

authorizelrecognize laboratories to carry out anaysis of soil, water, farmed animals/
other farmed aquatic life for the purpose of detection of banned antibiotics, chemicals
and other pharmacologically active compounds.

CHAPTER V
Registration and Renewal

Application for registration and the feesto be paid under sub-section (4) of section 13:-

@

@

Every application for the registration of a coastal aquaculture farm shall be made to the
District Level Committee as set up by the Authority in Form |, obtainable from the office
of the District Level Committee or the office of the Authority or be downloaded from the
website of the Authority.

Every application under sub-rule (1) for the registration of coastal aguaculture farm
specified in column (1) of the Table below shall be accompanied by the fee specified in
the corresponding entry in column (2) of the said Table.

TABLE
1) @)
1. Upto5.0 hectare (ha) water spread area Rs. 200 per ha (or fraction of aha), subject
to aminimum of Rs. 500/-
2. From5.1to 10 hawater spread area Rs. 1000 plus Rs. 500 per ha(or fraction of
aha) in excess of 5 ha
3. From 10.1 hawater spread area Rs. 3500 plus Rs. 1000 per ha (or fraction
and above of aha) in excess of 10 ha.

Thefeesfor registration shall be payablein the form of Demand Draft in favour of the Member
Convenor of the District Level Committee set up by the Authority.

The manner of considering application for registration:-

@

On receipt of an application under sub-rule (1) of rule9, the District Level Committee
shall verify the particulars given in the application in respect of all coastal aguaculture
farmsirrespective of their size; and

(@) inthe case of coastal aquaculture farms up to 2.0 hawater spread area, the District
Level Committee upon satisfaction of the information furnished therein shall
recommend the application directly to the Authority for consideration of registration
under intimation to the State Level Committee.
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@

©)

(4)

(b) inthecase of coastal aguaculture farms above 2.0 hawater spread area, the District
Level Committee shall inspect the concerned farm to ensure that the farm meetsthe
norms specified in the guidelines with specific reference to the siting of coastal
aquaculture farms and recommend such applications to the State Level Committee,
which upon satisfaction shall further recommend the application to the Authority
for consideration of registration.

In case any defect is noticed in the application, the attention of the applicant shall be
drawn inwriting, requesting him/ her to rectify the defect within aspecified period and in
case of failure on the part of the applicant to rectify the defect within such period, the
registration shall be refused.

The time-frame for consideration of application for registration shall be as specified in
the regulations.

For the purpose of thisrule, the compositions of District Level and State Level Committees
shall be as below:-

District Level Committee

() Disgtrict Collector - Chairperson

(b) Representative of the State/ Union Territory - Member
Revenue Department

() Representative of the State/ Union Territory - Member
Agriculture Department

(d) Representative of the State/ Union Territory - Member
Environment Department

() Representative of the State/ Union Territory - Member
Zilaparishad

(f) Assistant Director/ District Level - Member-Convener

Fisheries officer of the State/ Union Territory
Fisheries Department

Sate Level Committee

(@) Secretary-in-charge of Fisheries - Chairperson
of the State/ Union Territory Government
(b) Secretary-in-charge of Revenue - Member
of the State/ Union Territory Government
() Secretary-in-charge of Environment - Member
of the State/ Union Territory Government
(d) Representative of the Marine Products - Member
Export Development Authority
(e) Director/ Commissioner-in-charge of - Member-Convener

Fisheries of the State/ Union Territory Government
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12.

©)

(6)

)

©)

©)

(10)

Where the applications for registrations is refused, the reasons for such refusal shall be
recorded inwriting and acopy of the same a ong with the order of refusal shall be furnished
to the applicant;

The Authority or any officer authorised by the Authority may require the applicant to
furnish within a specified period such additional information as he/ she may consider
necessary for the purpose of registration/ renewal and every such applicant shall be bound
to furnish such information within the specified period.

The Authority may, by order, refuse an application for registration/ renewal of a coastal
aquaculture farm if the applicant fails to furnish the information asked for or furnishes
incorrect information; a copy of the order together with reasons for such refusal shall be
communicated to the applicant.

Nothing in sub-rule (5) shall preclude the applicant to apply afresh for registration after
six months of the rejection made there under, if the applicant hasrectified the defects and
hasreasonsto believethat he can fully comply with the standards specified by the Authority.

If during the period when the registration of the coastal aquaculture farmisin force, the
owner thereof desires to make any change, he/ she shall apply to the Authority at least
thirty daysin advance and the Authority shall make such enquiries, as considered necessary
before order can be passed for effecting the change. Where the Authority agrees to the
change, details of such change shall be entered in the certificate of registration.

Any person aggrieved by an order of refusal under sub-rule (5) of rule 10 may within
thirty daysfrom the date of receipt by him of acopy of the order of refusal or cancellation,
as the case may be, appeal to the Chairperson who may either affirm, vary or set aside
such order.

Theform for using a certificate of registration:-

Wherethe application for registration isnot refused, acertificate of registration shall be granted
in Form 11 and shall be subject to the terms and conditions specified in the certificate.

Application for renewal of registration and the feesto be paid:-

@

@
©)

4
®)

Every application for renewal of registration of a coastal aquaculture farm shall be made
before two months of the expiry of such registration to the Authority in Form [ 11 and the
Authority shall renew the registration for a further period of five years.

Thefees payablefor renewal of registration shall be same as specified under sub-rule (2)
of rule 9 for registration.

Every application for renewal of registration of a coastal aquaculture farm shall be made
tothe District Level Committee, which upon examination shall forward it to the Authority
through the State Level Committee.

The time-frame for consideration of renewal of registration shall be as specified in the
regulations.

Where the Authority is satisfied that further continuation of the said coastal aquaculture
farm is harmful to the coastal environment it shall refuse to renew the registration:

Provided that beforerefusal to renew the registration, the Authority shall givethe concerned
person an opportunity to be heard,
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13.

14.

(6)

Provided further that acopy of the order together with the reasonsfor therefusal to renew
the registration shall be communicated to the person concerned.

Any person aggrieved by an order of refusal of renewal may within thirty days from the
date of receipt by him of acopy of the order of refusal, appeal to the Chairman who may
affirm, vary or set aside such order.

Theform and time for preparation of the budget:-

)

)

©)

The Authority shall, in each financial year, prepare a budget for the Coastal Aquaculture
Authority for the next financial year and shall submit it for sanction to the Central
Government on or before such dates as may be appointed by the Central Government.

No expenditure shall beincurred until the budget is sanctioned by the Central Government
and the sanction for that expenditure by the competent authoritiesis received.

The budget shall be prepared in the following form or as may be directed by the Central
Government indicating:-

(8 theestimated opening balance;
(b) the estimated receipts referred to in sub-section (1) of section 17 of the Act;

(c) theestimated expenditure classified under the following broad heads or such other
heads as per the schemes approved by the Central Government, namely

(i)  Administration;

(ii) Development;

(iii) Satigtics;

(iv) Inspection/ Works,

(v) Financial and other assistance/ subsidy scheme;
(vi) Others

Note: - Wherever applicable, full detailsshall be given, under various sub-headsfor each broad
head, indicating estimated expenditure including that of pay of officers, pay of establishment,
allowance, honoraria, contingencies and the like.

(4)

Supplementary estimates of expenditure, if any, shall be submitted for the sanction of the
Central Government in such form and on such dates as may bedirected by it in this behalf.

Theform and time for preparation and submission of annual report:-

@

The Chairperson or such employee of the Authority as may be authorized in this behalf,
shall prepare, as soon as may be after the commencement of the each financial year the
annual report which shall include an account of the activities of the Authority during the
previous financial year which shall contain the following information —

(@) astatement of corporate and operational goals and objectives of the Authority;

(b) annual targets and physical and financial terms set for various activities in the
background of sub-rule (1) together with a brief review of the actual performance
with reference to those targets,

() anadministrative report on the activities of Authority during the previous financial
year and an account of the activitieswhich are likely to be taken up during the next
financial year;
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(d) asummary of theactual financial resultsduring the previousfinancial year and year
of report;

(e) important changes in policy and specific measures either taken or proposed to be
taken, which haveinfluenced or arelikely to influencethe profitability or functioning
of the Authority;

(f) new projects or expansion schemes contemplated together with their advantages,
financial implications and programme for execution;

(g) important changes in the organisational set up of the Authority;
(h) report on employer-employee relations and welfare activities of the Authority; and

(i)  report on such other miscellaneous subjects as deemed fit by the Authority or the
Central Government for reporting to the latter.

(2) The annual report shall be placed for adoption in the meeting of the Authority and shall be
signed by the Chairman or in his absence by two members authorized for the purpose by the
Chairman and authenticated by fixing the common seal of the Authority and required copies
thereof shall be submitted to the Central Government by the thirty-first day of December of the
following year.

15.

The form and manner of maintaining the accounts of the Authority:-

@

@
©)

4
©)

(6)

The Authority shall maintain accounts of all receipts and expenditure relating to every
financial year.

A separate bank account shall be maintained for the registration fee.

The expenditure incurred in a particular financial year shall be shown under separate
heads and Sub-heads.

The opening balance, if any, shall also be stated as such separately.

The closing balance of theyear shall be shown at thefoot of the accounts on the expenditure
side.

The books of accounts, other books in relation to the accounts, will be maintained in the
form as laid down in various General Financial Rules, Central Treasury Rules, Receipts
and Payment Rules in force from time to time except as otherwise provided in these
Rules, the provisions of the Central Treasury Rules, the Delegation of Financial Power
Rules, 1958, and the General Financial Rules, 1962 of the Central Government, for the
timebeing in force, shall subject to such modifications or adaptations as may be made by
the Authority therein with the previous approval of the Central Government and shall
apply to al financial transactions of the Authority.

[F-No. 33036/5/2005-Fy (T-2)]

(Ajay Bhattacharya)
Joint Secretary to the Govt. of India
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FORM |
(seerule9)

COASTAL AQUACULTURE AUTHORITY
MINISTRY OF AGRICULTURE

Application for Registration of Coastal Aquaculture Farm

Name of the applicant(s)/ registered
company/ establishment (in BLOCK
LETTERS with permanent address)

Address for Communication
(inBLOCK LETTERS)

Whether the application is for:
(@) Registration of aguaculture farm
already operating in coastal area © Yesd No

(b) Registration of new aquaculture farm
to be constructed © Yes/ No

Details of land for which registration is
applied for:
(8 Sate
(b) District
(c) Tauk/ Mandal
(d) Revenuevillage
(e) Survey Number
(f)  Ownership right

(whether freehold or lease hold)
(g) Total Farm Area (in hectare)
(h) Water Spread Area (in hectare)
If the whole or apart of the above land falls
under any one of the following categories,
please furnish details

Category Village Survey Numbers

(@ Agricultural Land
(b) Forest land

(c) Landsfor village
common purpose

(d) Land meant for
Public purpose
(e) Wet lands
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10.

(f) Mangroves
(9) Saltpan

Indicate the distance of unit site from

(@ Hightideline

(b) Nearest drinking water source

(c) Agricultura land

(d) Mangrove

(e) Marine protected area

(f)  Adjacent aquaculture farm

(g9 Human settlements (Indicate the
population of the settlement)

(h) National parks

(i) Sanctuaries

(j) Reserveforests

(k) Breeding spawning grounds and
other aquatic life

() Beaches

(m) Coral reefs

(n) Heritage area

Water source for the Aquaculture Unit
(@ Sea
(b) Creek/estuary/ canal/ back water

(c) If thewater source is as mentioned in
(b) above, indicate the name of the
source

Date of commencement of operations of
existing aguaculture farm

* Furnish Project Report giving details with
sketch (to scale) of design and layout of the
aquaculturefarm in operation/ proposed along
with operational details, water intake and
wastewater treatment facility

* Whether Environment Impact Assessment
(EIA)/ Environment Management Plan (EMP)
were carried out on the environment of the
aquaculture farm with reference to other land
uses in its neighborhood and based on
operational details of the unit asfurnished in
the Project Report, please state specifically,
whether
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(@) the aquaculture activity has the effect
of causing water logging of adjacent
areas or polluting the drinking water
Sources. :

(b) by use of supplementary feeds/
medicines/ drugs, etc. will consequently
increase sedimentation which will be
harmful to the environment.

(c) such activity would cause siltation,
turbidity with detrimental implicationon
local fauna and flora :

11.  *If, Environment Impact Assessment (EIA)
has been done, please attach the report

12 * If Environment Management Plan (EMP)
has been drawn up, please furnish details

13 *If effluent treatment system (ETYS)
has been in operation/ proposed, please
furnish layout, design and technical details :

14 Details of remittance of processing fee

Declar ation

I/ We son(s)/daughter(s) / wife of
residing at
hereby declarethat theinformation furnished above
istrueto the best of my/our knowledge and belief. | am/ we arefully awarethat if it isfound that the
information furnished by me/usisfalse or thereis any kind of deviation/ violation of the conditions
on which certificate of registration may be issued by the Authority, the Certificate of Registration
issued may be either suspended or cancelled.

Signature of the applicant(s)
Date:
Place:

* Applicable for farms with water spread area of more than 2 (two) hectares.
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FORM I
(seerule 11)

COASTAL AQUACULTURE AUTHORITY
MINISTRY OF AGRICULTURE
CERTIFICATE OF REGISTRATION OF COASTAL AQUACULTURE FARM

Under section 13 of Coastal Aquaculture Authority Act, 2005 and rule 11 of Coastal Aquaculture
Authority Rules, 2005.

Reg. No. Dated:

The coastal aquaculture farm of Shri/ Smt/ M/s son/ daughter/ wife of
residing at

isregistered by the Coastal Aquaculture
Authority vide No. dated

DETAILSOF UNIT AND TECHNOLOGY TO BE FOLLOWED

1. LOCATION OF THE FARM

Sate District Taluk/ Revenue
Mandal village

N

Survey Numbers:

1.  Areaof the Farm (in hectare):

a) Total farm area
b) Total water spread area

2. Speciesto be cultured:
Stocking Density:
4.  No of Crops/ Year

Place: Signature of the officer
Date: issuing the Certificate

(Seal of the Authority)
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Conditions for Registration of Coastal Aquaculture Farm

This Certificate of Registration is granted subject to the provisions of the Coastal Aquaculture
Authority Act, 2005, the Coastal AquacultureAuthority Rules, 2005 and the Coastal Aquaculture
Authority Regulations, 2005 and the Guidelines issued thereunder.

This Certificate of Registration is not transferable.

Any change in the layout, design, area and stocking density (or) other matter should be got
approved by the Authority.

The environmental regquirements should conform to the Guidelines and the regulations issued
in this behalf by the Coastal Aquaculture Authority from time to time.

The owner of the coastal aguaculture farm shall also comply with such other instructions/
conditions as may be from time to time issued by the Authority.
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FORM 11
(seerule12)

COASTAL AQUACULTURE AUTHORITY
MINISTRY OF AGRICULTURE

APPLICATION FOR RENEWAL OF REGISTRATION BY COASTAL AQUACULTURE
AUTHORITY FOR UNDERTAKING SHRIMPAQUACULTURE

Name(s) of the Applicant(s)
registered company/ establishment
(in BLOCK LETTERS)

Address for Communication
(inBLOCK LETTERS)

3. Detailsof location/ land of the farm
for which approval had been issued
(@) Total Areaand Water Spread Area
(b) Survey No. of the Farm/ Pond
(c) Village
(d) Taluk
(e) District
(f)  Average Stocking Density followed
(in number/ m?)

(g) Average Production obtained
(Kol hal crop)

(h)y Technology followed

(i)  No. and date of the Registration
issued by the Authority (Photo
copy of the approval issued by
the Authority has to be enclosed)

4. Details of remittance of Processing fee
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DECLARATION

I/We .Son(s)/ Daughter(s)/ Wife of
residing at
hereby declare that information furnished above istrue to the best of my/ our knowledge and belief.
The shrimp culture operations carried out by me/ us had not neither polluted the environment nor
damaged the ecology of the adjacent area. | am/ we are fully aware that if it is found that the
information furnished by me/ usisfalse and thereisany kind of deviation/ violation of the conditions
on which registration was granted by the Authority, the authorisation/ renewal granted to me/ us may
be either suspended or cancelled.

Signature of applicant(s)

Date :

Place:
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Guidelines for Regulating Coastal Aquaculture

1.0 Introduction

11

12

13

14

Coastal aquaculture entails managed farming or culture of organisms in saline or
brackishwater areas for the purpose of enhancing production, both for domestic and
export markets. Coastal aguaculturein the broader senseincludes culturing of crustaceans
like shrimp, prawn, lobsters, crabs and finfishes like groupers, sea bream, mullets and
molluscs like clams, mussels and oysters.

Theseguidelinesareto ensure orderly and sustai nable devel opment of shrimp aquaculture
in the country. The guidelines are intended to lead to environmentally responsible and
socially acceptable coastal aquaculture and also enhance the positive contributions that
shrimp farming and other forms of aquaculture can make to socio-economic benefits,
livelihood security and poverty aleviation in the coastal areas.

The present guidelines are to cover the entire gamut of shrimp farm management and
measures to reduce the environmental impact of the wastewater discharged from shrimp
farms, treatment of such wastes and mitigation of the adverse impact of such wasteson
the environment aswell asresolution of social conflicts, which could lead to sustainable
development of shrimp aguaculture. The guidelines are intended to assist the farmersin
adopting good management practices (GMP).

These guidelines are for the use of all stakeholdersinvolved, including shrimp farmers,
the coastal community, State Fisheries Departments, Pollution Control Boards and the
Ministries and Departments of the Governments of India and the States.

2.0 Shrimp aquaculture

21

22

Shrimp aquaculture is one of the most common and popular farming practices in the
coastal areas. By the end of 2004 out of an estimated 12 lakh ha amenable for coastal
areaonly about 1 50 000 haisunder shrimp farming producing about 1 20 000 tonnes of
shrimp every year. Peneaus monodon is the most commonly farmed species for which
thetechnology isalso well established. Presently, about 80 per cent of the shrimp culture
activitiesin the country are under traditional/ extensive systems.

Shrimp aquaculture also resulted in devel opment of several ancillary/ associated activities
such as seed production, feed production and processing units as well as aquaculture
machinery/ equipment production. Together, these activities have contributed to the
generation of livelihood options and employment opportunitiesin the coastal areas.

3.0 Shrimp aquaculture practices

31

32

Thetechnology, scale and intensity of shrimp aquaculture determine the production and
productivity as well as the environmental and socio cultural impacts on the coastal
environment. Presently, traditional/ improved traditional and scientific extensive shrimp
farming practices are most common and adopted by the farmers in the coastal areas of
the country. Traditional/ improved traditional systemsare characterized by low stocking
densities and limited application of supplementary feeding or fertilizers. In scientific
extensive farming, supplementary seed and feed are encouraged asameans of integrating
more effectively the use of land and water resources in the coastal areas.

The other technologies of shrimp farming such as semi-intensive and intensive are not
recommended as they involve the use of higher stocking density of seed and larger
quantities of feed and fertilizers. Such practices generally place larger demands on the
natural resourcesand result in higher organic load leading to pollution and social impacts
in the coastal areas. Therefore, only traditional/ improved traditional and scientific
extensive systems of shrimp farming shall be permitted in the coastal areas.
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4.0 Siteselection

41

4.2

43

4.4

4.5

Site selection isan important processin aquaculture as this can often decide the success
or failure of the shrimp farm, small or large. Besides technological (biological, physical
and chemical) aspects of aquaculture, the environmental and socio-economic aspects
covering social, economic and legal issues are important parameters to be considered
while finalizing the site for setting up ashrimp farm. It is also essentia to look into the
previous use(s) and topography of the site to determine the adequacy of the site and cost
of farm construction.

The following guidelines on site selection are to ensure that shrimp farms are
harmoniously integrated into the local environment and social settings. By identifying
thelimitationsthat influence the suitability of asite, itispossibleto incorporate corrective
measures in the farm design and also formulate remedial measures for the negative
impacts likely to arise out of these limitations.

Large-scale shrimp aquaculture may bring in excessive demand on land resources,
resulting in multi-user conflicts. Construction of shrimp farms may make inroads into
agricultural land. The States must undertake detailed surveys to identify lands/ areas,
which arefit for different purposes and all ocate suitable areafor shrimp farming. They
should discourage conversion of agricultureland for aquaculture. Construction of shrimp
ponds on marginal land not fit for cultivation alone should be permitted. However, the
competitive and cooperative activities of the different sectors concerned should also be
considered while giving approval to setting up of shrimp farms.

Generally clayey loam soils are preferred. High capital and operational cost will be
involved in maintaining afarm in sandy area, which is aso to be avoided owing to the
high water percolation through the sandy soils, and possible environmental damage
which could arise from it. Further, the topography of the soil and its contour should be
ascertained in relation to the water intake and drainage points as well as construction
costs. A better site isthe one, which involves lesser capital investment for constructing
fully drainable ponds.

The quality of soil should be ascertained for soil pH, permeability, bearing capacity and
heavy metal content. Soil with low pH of below 5 (example acid sul phate soils) should be
avoided. Similarly, soilswith high concentrations of heavy metals also should be avoided.
The suitable soil characteristicsideal for construction of ashrimp farm are as follows:

pH

Organic Calcium Available Available Electrical
carbon carbonate nitrogen phosphorus conductivity

7-8

1.5-25% > 5% 50-75 mg/100 g sail 4-6mg/100gsoil >4 umhos

4.6

4.7

The hydro-meteorological data of the proposed area is very important to develop the
design of the farm and to ensure the availability of acceptable water quality in the farm.
The most important data required in this regard are rainfall, tidal fluctuation, wind
direction and velocity, flood levels, frequency and time of occurrence of natural calamities
such as storm, cyclone, hailstorm, etc. Construction of farmsin cyclone prone areas and
places where natural calamities such as floods occur should be avoided.

Mangroves play an important role in soil binding, as a source of nutrient cycling, as a
buffer and a natural biological filter of several pollutants and as a breeding ground and
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4.8

4.9

nursery area for many important fin and shellfishes. There is evidence that removal of
mangroves leads to adecline in fin and shellfish recruitment to the open waters through
reduced availability of post-larvae. Mangroves are now legally protected under the
environment law of the country.

Large concentration of shrimp farms in mangrove areas has not proved sustainable
elsewhereintheworld. Mangrove soilsare potential acid sulphate soilsand not conducive
for setting up of shrimp farms. The States should not permit shrimp farm construction
within natural mangrove areas, or ecologically sensitive wetlands, swamps, etc.

The infrastructure facilities like roads, electricity, proximity to hatcheries, feed
manufacturing unity feed retailers, ice plants, processing plants should be considered
while choosing the site for a shrimp farm since these play an important role in the
economics of culture operations.

The following guidelines, which are mandatory, should be adopted for site selection
and also to avoid subsequent social and environmental impacts.

e Mangroves, agricultural lands, saltpan lands, ecologically sensitive areas like
sanctuaries, marine parks, etc, should not be used for shrimp farming.

e Shrimp farms should be located at least 100 m away from any human settlement in
avillage/ hamlet of less than 500 population and beyond 300 m from any village/
hamlet of over 500 population. For major towns and heritage areas it should be
around 2 km.

e All shrimp farms should maintain 100 m distance from the nearest drinking water
sources.

e The shrimp farms should not be located across natural drainage canals/ flood drain.

« While using common property resources like creeks, canals, sea, etc, care should be
taken that the farming activity does not interfere with any other traditional activity
such asfishing, etc.

e Spacing between adjacent shrimp farms may be location specific. In smaller farms,
at least 20 m distance between two adjacent farms should be maintained, particularly
for alowing easy public accessto thefish landing centersand other common facilities.
Depending upon the size of the farms, a maximum of 100 — 150 m between two
farms could befixed. In case of better soil texture, the buffer zone for the estuarine-
based farms could be 20 —25 m. A gap having a width of 20 m for every 500 m
distance in the case of sea based farms and a gap of 5 m width for every 300 m
distance in the case of estuarine-based farms could be provided for easy access.

e Larger farmsshould be set upin clusterswith free access provided in between clusters.

e A minimum distance of 50 — 100 metres shall be maintained between the nearest
agricultural land (depending upon the soil condition), canal or any other water
discharge/ drainage source and the shrimp farm.

e Water spread area of afarm shall not exceed 60 per cent of the total area of the land.
Therest 40 per cent could be used appropriately for other purposes. Plantation could
be done wherever possible.

« Areaswhere already alarge number of shrimp farms are located should be avoided.
Fresh farms in such areas can be permitted only after studying the carrying/
assimilation capacity of the receiving water body.
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5.0 Construction and preparation of shrimp farms

51

Farm Design and Construction: Proper designing and construction of shrimp farm is
essential for their efficient management and for promoting environmental protection.
Good site selection and incorporation of mitigatory features in the farm design are the
best ways to avoid problems related to flood levels, storms, erosion, seepage, water
intake and discharge points. A site-specific approach to design and construction of shrimp
farmsisnecessary, assite characteristicsvary greatly from placeto place. Thefollowing
checklist should be considered while designing and constructing shrimp farms:

Checklist for farm design and construction

Embankments should be designed to prevent flooding and erosion, after taking into
consideration the tidal amplitude, water current, wind direction, wave action and the past
histories of flooding in the area during cyclones/ storms.

In soils, which are seepage prone, design should include an inner clay core in the dykes
with greater compaction and trench around the farm to reduce saline water intrusion into
the neighbouring lands.

The elevation of the pond bottom, drainage canal and the outlet should be designed in such
away that the water in the farm can be drained fully and easily through gravity.

Ponds should have separate intake and outlet structures to permit control of filling and
draining.

A minimum water depth of 80-100 cm should be maintained in the ponds.

Inlet and discharge canals should be separate so that water supply and wastewater are not
mixed. In areas where such aprovision cannot be made, it is advisable that waste treatment

pond should be included in the design.

e Thefarm design should not alter natural water flows, or impound floodwater.

e Thedluice gates should be watertight and provided with net filters.

*  Where possible, vegetative buffer zones, riparian vegetation and habitat corridors should
be maintained and vegetative cover provided on exposed earthwork.

e Pump intakes should be screened, vegetative buffers provided around pump stations, and
containments installed to prevent fuel spills.

52

Construction of Intake Reservoirs and Effluent Treatment Ponds. In areas where the
source water isturbid with suspended particles, an intake reservoir for settling the siltis
very essential. Similarly, in areas where there is overcrowding of shrimp farms and the
intake and outfall are from the same source (i.e. creek, estuary, backwater) the intake
reservoir with provision for treatment of water is essential. In areas where the tidal
current isswift and tidal amplitudeishigh, the wastewater from the farm can be directly
let out during the low tide. But in areas where thetidal current isvery low, it isessential
that the wastewater be treated in an Effluent Treatment Pond (ETP) beforeit isreleased
into the natural system. An ETP, asareservoir for holding and regenerating wastewater,
ismandatory for farms larger than 5 ha. A minimum of 10 percent of the total farm area
should bereserved for this purpose. It isalso necessary that smaller farmsthat arelocated
in close proximity to each other (farm clusters) should consider setting up of common
ETP to avoid self-pollution and also release of excess nutrients and suspended solids,
which could lead to eutrophication of the receiving water body.

For better water management, individual culture units should be within 5 ha areas and
suitable feeder channel system should be provided within the farm so that the water
intake can be effectively managed in all the individual units.
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53

Pond Preparation: Pond preparationisan essential part of culture practices during which
the metabolite load and contaminants (chemical and biological) in the soil from the
previous culture cycle is removed through tilling, ploughing and drying. During pond
preparation, the pests and predators are removed and pH and nutrient levelsin the water
and soil are brought to optimal concentrations through application of lime, organic
manures and inorganic fertilisers. The following checklist would assist in pond
preparation and reduction of the possible environmental impacts:

Pond sediments from the previous culture, which are likely to have accumulation of
nutrient loads and other contaminants, should not be disposed off in the natural
environment. In case it is necessary to remove the sediments it should be disposed
off withinthefarm siteitself, by putting such sedimentsin trenches madein thewide
dykes. However, it should be ensured that these sediments do not |each out.

Application of limeisuseful in correcting the pH of the soil and water, asadisinfectant
and for increasing the mineralisation process. If the soil pH isnot below 7.5, abasal
dose of 300-500 kg/ ha can be applied. However, in acid soils, where the pH is low,
the quantity of lime to be applied should be calculated based on the pH and type of
lime used.

Unwanted /pest organisms should bekilled and removed from the pond by drying of
the pond bottom. In cases, where complete drying is not possible, organic,
biodegradabl e piscicides such as Mahua oil cake (100-150 ppm), tea seed cake (15-
20 ppm) and a'so lime (Calcium oxide preferred) can be used. No chemical piscicide
should be used.

After the application of the organic piscicide at least a period of 10 days should be
given for its toxic effect to be removed. Chlorination can be done to remove the
pests and pathogens in ponds where drying of pond bottom is not possible.

Fertilizersand manures should be used judiciously as per the requirement, according
torecommended doses (Table 1 below). Over fertilization should be avoided. Fertilizer
schedule should be decided based on the phytoplankton growth in the ponds. The
colour and transparency of the water can be taken asindicators of plankton growth.
Optimal density of phytoplankton should be maintained throughout the culture period.

Heavy algal bloom should never be allowed to develop since crash of algal bloom
may lead to anoxic conditionsin the pond thereby affecting the survival and growth
of the shrimps.

Table 1. Recommended dosages of organic manures and inorganic fertilizers
for improving production from traditional and extensive systems of farming

Dosage of manuresin relation to organic carbon content of soil

Prescribed basal dose
Organic Raw cow Dry chicken manure
Carbon in soil (%) dung (kg/ha) (kg/ha)
1 500 175
0.5 1000 350
0.25 2000 700
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Application of Urea in relation to available Nitrogen

Available N in soil

Ureato be applied

(mg/100g soil) (kg/ha)
12.5 100
25.0 50
50.0 25

Application of super phosphatein r

elation to available Phosphorus

Available Pin soil Super phosphate to
(mg/100g soil) be applied (kg/ha)
15 100
3.0 50
6.0 25

The water source could be from backwaters, canals/creeks, lagoons or sea. The quality of

(Source: Agquaculture Authority, 1999)

6.0 Water quality and its management
6.1 Brackishwater/ seawater in adequate quantities should be available throughout the year.

the water available in the site has a strong influence on the success of the shrimp farm.

Water quality parameters like pH, salinity, dissolved oxygen (DO) and the presence of
toxicants/ pollutants should be ascertained. Low pH water will pose serious problems and

similarly wide fluctuation in salinity will also be detrimental to the cultured species.
Thewater source should be free from any industrial/ agricultural pollution. The presence of

contaminants and their levels should be considered in the light of the tolerance and also
sub-lethal effects on the speciesto be cultured. The optimal levels of various water quality

parameters for better survival and growth of shrimps are listed in the Table 2 below:

Table 2. Optimal levels of water quality parametersfor shrimp farms

Sl.No.  Water Quality Parameters Optimal Level
1.0 Temperature (°C) 28-33

2.0 Transparency (cm) 25-45

30 pH 75-85

4.0 Dissolved oxygen (ppm) 5—7 (above 50% air saturation)
5.0 Salinity (ppt) 15-25

6.0 Total alkalinity (ppm) 200

7.0 Dissolved inorganic phosphate (ppm) 01-0.2

8.0 Nitrate - N (ppm) <0.03

9.0 Nitrite - N (ppm) <0.01

10.0 Ammonia- N (ppm) <0.01

11.0 Cadmium (ppm) <0.01

12.0 Chromium (ppm) <01

13.0 Copper (ppm) <0.025

14.0 Lead (ppm) <01

150 Mercury (ppm) < 0.0001

16.0 Zinc (ppm) <01
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6.2 Nutrientsand organic wastes produced in shrimp culture ponds consist of solid matter (mainly
uneaten feed, faecal matter and dead plankton) and dissolved metabolites (mainly ammonia,
phosphate, carbon dioxide, nitrite and nitrate). Various management methods are followed
to maintain these within the tolerable limits. Among these, the most economical is water
exchange. A water exchange of 5 — 30 percent per day is usually done depending on the
availability of water and the quality of pond water. A variety of chemicalsand probicticsare
used in improving the water and soil quality.

6.3 Thefollowing guidelinesareto ensurethat the harmful effects of these practices are reduced.

Good water quality should be maintained by using water stablefeed with minimal wastage.

Water quality parameters should be monitored regularly and periodical water exchange
is necessary to maintain optimal water quality conditions. While exchanging water, care
should be taken to avoid wide fluctuations in water quality, so asto avoid stress to the
shrimps and proper screens should be used to prevent the entry of pests and predators.
Dissolved oxygen concentrations should be measured during early morning hours.

Fertilisersand lime should be used in aresponsible manner only whenitisactually required.

Use of freshwater to reduce the salinity of the culture water should be avoided for
sustainability reasons; even though the shrimps can adapt and grow in awide range of
salinity, it is better to avoid salinity fluxes so as to avoid stress to the shrimps, which
could make them more prone to diseases.

In low density cultures, high level of water exchange is not required. In view of the
complaintsof nutrient |oading in the open environment and the fear of viral contamination
in the source water, the water exchange should be need-based. If water quality remains
within optimal limits no water exchange is required for the first two months of rearing.

Indiscriminate use of chemicals, bacteriological and enzyme preparationsthat supposedly
enhance nutrient removal, organic matter, oxidation and removal of ammoniafrom water
and soil should be avoided.

7.0 Seed production

7.1

7.2

7.3

74

All shrimp hatcheries need to be registered by MPEDA as per their normswhich may be
reported to the Authority at its subsequent meeting. The Authority will have the power
toreview theregistration of hatcheries and to take appropriate decisionsin tunewith the
reguirements of the Coastl Aquaculture Sector.

Production of healthy and disease free shrimp seed isthe first step towards sustainable
shrimp farming. About 300 shrimp hatcheries were set up in the country by the end of
2004 with a total production capacity of 12 billion post-larvae. These hatcheries are
mostly located on the East coast of the country.

Hatchery operations can be broadly classified into broodstock, larval/ post larval rearing
and live feed management. Since production of healthy seed is a primary step towards
disease free farming, shrimp hatcheries are required to maintain strict sanitation,
quarantine and quality control management to ensure hio-security and health
management. These following guidelines should be adopted by the shrimp hatchery to
ensure production of standard and homogeneous quality seed, which are pathogen free.

Water quality: Hatcheries should ensure good supply of oceanic quality seawater with the
following optimal water quality characterigticsinitsrearing systems so asto avoid any stress
to the larvae. This can be achieved by selecting a good site with the required water quality.
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Table 3. Recommended water quality parametersfor shrimp hatcheries

Parameters Tolerable Limit Optimal Levels
Temperature (°C) 18- 36 28 - 32
Salinity (ppt) 26-34 30-34
pH 7.0-9.0 8.0-84
Dissolved oxygen (ppm) Above 3 Above 4
Ammonia- N (ppm) Upto0.1 Lessthan 0.01
Nitrite - N (ppm) Upto0.1 Less than 0.01

7.5

7.6

Further, thewater should betreated to removeall the suspended solids, dissolved nutrients
and bacterial and viral pathogens. This could be achieved by following a good water
treatment protocol, which includes:

Sedimentation

Water chlorination and dechlorination
Filtration with sand filters

Filtration with activated carbon filter
Cartridge filtration up to 1 micron size
UV filtration/ Ozonation

Spawner/ broodstock quality: Vertical transmission of viral pathogens from mother
shrimpsto larvae through the ovarian tissueis one of the sources of introduction of viral
pathogensinto the hatchery system. In addition to that any stress caused to the spawners
will result in spawning of poor quality eggs. The following measures should be strictly
followed to obtain good quality eggs.

Spawners broodstock collected from commercial trawling operationswill be stressed
after being caught in the trawl nets. They should be immediately transported to the
hatcheries without further stress/ injuries.

The spawners collected should be placed individually in disinfected water and
immediately transported individually under oxygen packing. Maintaining the
spawners individually from the time of their capture is more important to avoid
cross contamination with viral pathogens.

The broodstock should be quarantined on arrival at the hatchery to prevent the entry
of pathogens.

Spawners broodstock, which do not havelesions, damageto gills, loss of appendages
and red colouration, should only be selected.

Prophylactic treatment of spawners/ broodstock with formalin at 50 ppm for 1 hour
under strong aeration should be done before introducing the stock into the hatchery/
maturation system.

Spawners/ broodstock should be kept individually for acclimatization and screened
for the presence of WSSV using a terminal portion of pleopods and for monodon
baculo virus (MBV) from thefaecal matter. Only spawnersfreefrom these pathogens
should be taken into the hatchery/ maturation system.

Induced maturation under captive conditions: Healthy, pathogen free, immature,
broodstock, collected from wild, after the prophylactic treatment and acclimatization
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7.7

7.8

should be taken into the maturation tanks and allowed to recover from the stress of
capture and transportation for 4-5 days. Then they areinduced to mature through eyestalk
ablation following the guidelines given below:

Hard shelled, intermoult healthy female shrimps free from disease or injury having
spermatophore in the thelycum should be selected for eyestalk ablation.

The females should be above 100 g in size for ensuring good quality eggs.

Eyestalk ablation is to be avoided for newly moulted and ready to moult female
shrimps.

Electrocauterisation is the best way of ablating eyestalk since it causes minimum
stress.

The ablated femal e shrimps are stocked in the maturation tanks along with unabl ated
males @ 4 nog/ m? Stocking of females and malesin the ratio of 2: 1 ensures best
mating success.

Fresh feeds such as clam (Meritrix sp.), mussel (Perna viridis) and squid (Loligo
sp.) having similar amino acid profile as shrimps, polychaete worms, Artemiabiomass
rich in long chain poly-unsaturated fatty acids are used as maturation feeds. Feed
should be provided in sufficient quantities by visual observation. Feedslike crabmeat,
which are carriers of pathogens, should be avoided.

Inaddition tolivefeed items, pelleted feed fortified with polyunsaturated fatty acids
(PUFA) such as arachidonic acid, eicosopentaenoic acid and decasohexaenoic acid
should be used to ensure good egg quality.

Water quality should be maintained under optimal conditions with 100 percent to
200 percent water exchange per day.

Light intensity should be maintained low and the movement of personnel near the
maturation tanks should not disturb the ablated shrimps.

Spawning and hatching:

Wild spawners/ induced matured stock should be disinfected with formalin treatment
before placing them individually in spawning tanks.
Feed should not be provided in the spawning tanks.

Spawned eggs should be collected, washed thoroughly and disinfected by formalin
dip treatment and re-suspended in fresh seawater for hatching.

The quality of the eggs should be assessed within 2 hours after spawning when it
will be easier to identify the fertilized and unfertilized eggs.

If the quality of eggsisvery poor, it is advisable to discard the eggs.

Only active positively photo tactic nauplii should be collected for transfer to larval
rearing tank.

Nauplii should be tested for WSSV before transfer to larval rearing tank.

Larval rearing/ nursery rearing:

Nauplii from a single spawner should be reared separately to avoid cross
contamination.

Stocking density of nauplii should be maintained at 50 no./l in larval rearing tanks.
Algal feed should be initiated before nauplii moult to zoea 1.
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7.9

7.10

Algal feed should be givenin required quantity from culturesthat arein exponential
stage of growth.

Algal feed should be concentrated to avoid introduction of large quantities of algal
culture water with its nutrient load.

Water quality in the larval rearing should be monitored for ammonia, nitrite and
bacterial load.

Uniform aeration in all parts of the tanks should be provided through air diffuser
stones placed @ 1 no/ sg. ft. Thiswill keep the larvae and the algal feed uniformly
distributed in the tank.

During water exchange, appropriate mesh size nets should be used for draining the
water so as to facilitate the removal of faecal matter without stressing the larvae.

Artemianauplii/ flake diets should essentially be used from Mysis |1 stage onwards
along with the algal diet.

Prophylactic use of antibiotics or other drugs should be avoided and only permitted
antibiotics, chemicals, etc should be used. Probiotics should be used to the maximum
extent possible.

At PL5, thelarvae should be collected from the larval rearing tanks, disinfected with
formalin dip treatment and distributed in outdoor nursery tanks @ 15-20 no¢/ litre.
During later stages of nursery rearing, along with artemia nauplii, other live feed
items like clam meat or balanced compounded feed can be used.

Acclimatization to required salinity levels should be done gradually in the nursery
stage of rearing.

Only PL20 should be sold to the farmers after testing its quality with reference to
presence of Monodon Baculo Virus (MBV) and White Spot Syndrome Virus (WSSV).

At any stage of rearing, if WSSV is detected, the larvae from the whole tank should
be discarded.

For long distance transportation, the seed should be packed in thermocol boxes at
reduced temperature.

Supplementary feeds and raw materials should be properly handled and stored to
avoid spoilage.

Algal culture:

Algal culture should be maintained in pure form in indoor; temperature controlled
rooms and used as started culture for outdoor mass culture.

It is advisable to use UV treated water for the pure culture of the algae, to prevent
contamination.

The quality of the mass culture should be tested before feeding in larval rearing
tanks.

Artemia hatching:

Artemia cysts should be disinfected before keeping them for hatching.

Hatched artemia nauplii should be segregated from the cyst wall and un-hatched
cysts before being used as feed in larval rearing tanks.

Only the nutritionally superior instar | nauplii should be used as feed.
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7.11 General bio-security procedures:

e The quality of intake water is very important for healthy operation of a shrimp
hatchery. The pollution free water drawn from natural sources should befiltered and
possibly, sterilized before usage.

* Movement of men, materials and paraphernalia between different sections of the
hatchery should be controlled to avoid contamination.

* Foot pits, washbasins, toilets, etc. should be provided to ensure adequate sanitation
and hygienein the hatchery premises.

e The effluent water should be properly treated in a effluent treatment system before
discharge. Regular monitoring of effluents to ensure environment standards,
stipulated.

« Hatchery should have adequate facilities for pathology Iab like microbiology/PCR
facilities to check the health condition of brooders/seeds at different stages.

 Diseased or moribund shrimps shoul d be disposed off safely to prevent contamination
of the stock.

« Biofilters, tanks, buckets, nets, etc. should be thoroughly washed and cleaned using
sanitizers and dried thereafter. Regular disinfections should be carried out to ensure
bio safety.

* The hatcheries are required to monitor their effluents frequently so that the water
quality standards remain within the limit stipulated in Table 5. Considering the need
for maintaining effluent discharge standards, effluent treatment system shall be
mandatory for all hatcheries.

e It isessentia that hatcheries maintain proper records of their activities in various
sections, for verification by the supervising agencies and also to ensure traceability
and easy market access.

7.12 Shrimp hatcheries require large quantity of seawater for their day-to-day operations.
Thewater used in the hatchery and let out islikely to be contaminated with dissolved or
suspended organic matter, nutrients, chemicals, antibiotics, etc. WWhen contaminated water
is discharged into open, it is likely to result in environmental pollution that could be
detrimental to the hatchery operation itself, sinceintake and discharge points are nearby.
Therefore, it is necessary to properly treat the effluents so that the discharged water
conforms to environmental standards.

8.0 Seed selection and stocking

8.1 Seedquality hasadirect relationship with the survival and growth of the cultured shrimps
and the stocking density has a strong bearing on the level of waste generated in the
pond. The higher the stocking density the larger the quantity of feed that hasto be used.
Higher stocking densities also stressthe animalsleading to greater incidence of disease.
In ponds with excessive stocking and feeding rates, the wastewater is generally of low
quality and has a greater potential to cause water pollution than wastewater from ponds
stocked at more reasonable densities. Hence, it is essential that the following guidelines
be observed:

e Only healthy and pathogen-free seed from registered hatcheries should be used for
stocking.
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8.2

e The hedlth status of the shrimp seed should be checked through standard testing
procedures, including PCR.

»  Seed collection from the natural resources should be banned by the State Governments
with a view to protecting a large spectrum of fin and shellfish species from being
destroyed.

« Beforestocking the seed should be acclimati sed to the prevailing temperature, salinity
and pH in the pond conditions by gradual mixing. In areas with very low salinity,
salinity adjustments are to be made over a period of 4 -5 days and hence should be
done at the hatchery itself.

Inview of the strong impact of stocking densities on sustainability of farming practices,

low stocking densities would only be permitted in shrimp aquaculture. However, such
stocking densities for different types of practices shall be as per the regulation of the
Coastal Aquaculture Authority.

9.0 Feed and feed management

9.1

9.2

9.3

9.4

9.5

9.6

All shrimp feed manufacturing units need to be registered by MPEDA as per their norms
which may be reported to the Authority at its subsequent meetings. The Authority will
have the powersto review theregistration of feed millsand to take appropriate decisions
in tune with the requirements of the coastal aquaculture sector.

Feed is the basis for optimum yield levels in shrimp farming. About 33 shrimp feed
mills with a production capacity of 1 50 000 metric tonnes of feed were set up in the
country by theend of 2004. Besides, there arealarge number of small feed manufacturing
units, meeting local requirements.

However, shrimp do not eat al of the feed provided to them, and only a portion of the
feed consumed is converted to shrimp flesh. Uneaten feed, feces and metabolic wastes
add to the nutrient load in the wastewaters. As feeding ratesincrease, water quality and
soil quality in ponds usually deteriorate.

Fresh diets increase nitrogen loads in shrimp ponds. Considerable amount of detritus
and wastes often accumulate on the pond bottom, in areas where water circulation is
slow, leading to increased BOD and release of harmful gases, which could cause stress
on bottom living shrimps. On the contrary, regular feeding with pelletised dietsisknown
to maximize the growth of shrimps and minimize the nutrient enrichment of the
wastewater.

Feed quality and conversion ratio/ efficiency have considerableinfluence on wastelevels.
Reduction of phosphorus content in feed, control of dietary nitrogen in relation to
metabolism and improvement in physical characteristics such as attractability, water
stability, texture and appropriate size of the feed will help to reduce the nutrient loading
to alarge extent.

Careful feed management is essential for successful shrimp farming. By using good
quality feed in reasonable quantities, water and soil quality in pondsremainsin optimum
conditions. This reduces stress on shrimp, there is less likelihood of disease, and they
convert feed more efficiently to improve the feed conversion ratio and minimize feed
costs. Better water quality in ponds alows minimum load of nutrients in wastewater
and reduces the possibility of environmental impacts in receiving water bodies.
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9.7

9.8

Monitoring of feed input is required to keep feed wastage to the minimum. Similarly,
careful monitoring of standing stock in the ponds will also help to ensure that correct
feeding levels are observed. The feeding rate prescribed by the manufacturer varies
depending on the quality of the feed. The feeding rates given in Table 4 below are
recommended. However, it should be regulated based on the check tray observations.

Table 4. Recommended feeding rates for different sizes of the shrimp

Shrimp size (g) Daily Feed as Percentage
of Body Weight
2-5 4.0-3.0
5-10 3.0
10-15 30-25
15-20 25-20
20- 35 2.0

The following guidelines should be adopted for feed and feed management in shrimp
farming:

Feed ingredients should not contain contaminants, anti-nutritional factors, microbial
toxins, banned antibiotics or other adulterating substances.

Farm-made wet diets should not be used. However, when wet feeds are used
crustaceans should be avoided as an ingredient.

Only dry, nutritionally balanced pelleted feed with optimal water stability should be
used.

Freshly obtained feed should be used to the extent possible. In any case feed stored
for more than two months should not be used. Feed should be stored in cool, dry
areas to prevent mould and other contamination.

Feeding rates should be determined from standard feed curves/charts (Table 3 above)
and adjusted for shrimp biomass on aweekly basis.

Feed check trays should be used to regulate feeding rates. Feed trays should be
widely distributed in the pond.

Both overfeeding and underfeeding should be avoided. Efforts should be directed to
ensure that the shrimps consume the maximum amount of supplementary feed given,
since excess feed lying uneaten would decompose and lead to poor water quality,
stress to the shrimps and consequently increased vulnerability to diseases.

Since the shrimps require about 4 hours for digestion of feed, feeding frequency
should be 4 — 6 timesin aday. Since shrimps are nocturnal, more than 60 percent of
the feed should be fed during night.

Feed Conversion Ratio (FCR) should be monitored. Reductions in FCR through
careful feeding schedulewill improve production efficiency and reduce waste loads.

Feedswith high acceptability, high digestibility and assimilation efficiency will reduce
waste generation and nutrient loading. Further thiswill reduce the cost of production
since feed accounts for more than 50 percent of the recurring cost.
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e Shrimp farmersshould keep full records of daily feed schedulesto enabl e assessment
of FCR, which should be used to increase feeding efficiency and reduction in feed
waste.

10.0 Health management of shrimps

10.1

10.2

10.3

Viruses, bacteria and protozoa cause the major shrimp diseases. The “ White Spot
Disease”, caused by the White Spot SyndromeVirus (WSSV), which led to devastations
in shrimp farming in India as el sewhere is the most known virus disease; the other well
known virus disease is the “ Yellow Head Disease”, which has not been reported from
India but is frequent in Thailand and other parts of Asia. Bacteria cause vibriosis.
Protozoan diseases such as gill and external fouling caused by Zoothamnium also cause
problems in shrimp farming.

Outbreak of disease in shrimp culture systems is related to the environmental factors
such asdeterioration of water quality, sedimentation and self-pollution. Treatment should
be undertaken only when a specific disease has been diagnosed and it is known that this
disease is treatable. Also, effective measures must be taken to minimize the spread of
disease between farm stocks and natural stocks.

Thefollowing guidelines envisage health management asaholistic activity with disease
prevention as the main objective. The approach includes reduced stocking of disease
free seed, better handling, maintenance of good pond environment, and optimal feed
management to reduce the stress and prevent most infectious and non-infectious diseases.

e The health of the shrimps should be monitored continuously and those with any one
or more of the following conditions are diagnosed to have some disease: inactive
and sluggish, empty gut, bluish/blackish coloration, body blisters, flared up gills,
broken appendages, black / white spots, coloured gills and opague muscles.

e Any disease should be diagnosed immediately with the help of trained pathol ogists/
microbiologists.

e Chemical treatments that can stress the animals should not be employed.

» Disease problems arising in aquaculture can be attributed primarily to the
environmental degradation and most of the pathogens are facultative pathogenic in
nature. Hence, management of pond environment is of utmost importancefor disease
prevention and control.

e For non-infectious diseases related to pond conditions, treatment of animals should
be carried out or pond conditions corrected.

» For mildinfectious diseaseswith potential to spread, the pond should be quarantined
and the best options for disease treatment should be carried out.

» For serious infectious diseases that may spread widely, the pond should beisolated,
remaining shrimp should be net harvested and the pond should be disinfected without
discharging any water.

e Dead and diseased shrimp should be disposed off in a sanitary manner that will
discourage the spread of disease.

e When disease occurs in a pond, transfer of shrimp, equipment, or water to other
ponds should be avoided.
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e Drug, antibiotic, and other chemical treatments should be done in accordance with
recommended practices and all national and international regulations should be
complied with.

11.0 Useof chemicalsand drugs

111

11.2

11.3

11.4

115

11.6

11.7

Chemica sand drugs used in aguacultureinclude those associated with structural material,
soil and water treatment, antibacterial agents, therapeutants, pesticides, feed additives,
anesthetics, immuno-stimulants and hormones. Chemicals and drugs presently in use
aremostly derived from agriculture/ veterinary field and have never been tested/ eval uated
specifically with regard to their effects on the aquatic environment.

Some of the chemicalsand antibiotics can accumul ate in the flesh of shrimp and represent
apotential health hazard to the consumer and al so affect trade prospects. Some chemicals
may also exist in effluents as residues and be harmful to natural aquatic ecosystems.
Reducing the use of these agents and chemicalswill improve environment performance
but also reduce cost of operating shrimp farms. Shrimp health management should focus
on disease prevention through good nutrition, sound pond management, and overall
stress reduction rather than disease treatment.

Use of chemicals: Chemicals should be avoided in shrimp ponds for prevention or
treatment of disease, as feed additives, disinfectants, for removal of other fish or for
trestment of soil or water. However, chemicalsmay berequired in hatcheries. The hatchery
operators should carefully monitor entry of such chemicalsinto the natural waters from
the hatcheries and they should take stepsto remove such materialsfrom the wastewaters.

Useof fertilizers: Both organic and inorganic fertilizersare used widely in shrimp culture
for promoting the growth of fish food organisms, particularly for the early post-larval
stages. This may contribute to the nutrient load in waters receiving the effluents.
Therefore, as far as possible only organic manure/ fertilizers and other plant products
should be used for such purposes.

Use of piscicides: Similarly, piscicides and molluscicides are widely used for removing
predators and competitors from shrimp ponds. It would be advisable for aquaculturists
to use only the biodegradable organic plant extracts for this purpose, as they are less
harmful than the chemical agents. Use of chemical piscicides should be avoided.

Use of chemotherapeutants: Some of the chemotherapeutants such as formalin and
malachite green which are commonly used as disinfectants are toxic and may affect
adversely the pond ecosystem, the external waters, etc. and hencetheir usage in culture
system should be avoided.

Use of antibiotics drugs: The use of antibioticsin shrimp cultureis strictly prohibited
as their use may result in development of pathogens resistant to such drugs and the
transfer of these pathogensinto human beings might result in devel opment of resistance
in human pathogens. The list of 20 antibiotics/ pharmacologically active substances
presently banned for use in shrimp culture is given in Table 5. This ban will also apply
to other substances so notified by the Government from time to time.
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Table 5. List of Antibiotics and other phar macologically active substances banned for
using in shrimp aquaculture

Sl. No. Antibiotics and other Pharmacologically
Active Substances
1 Chloramphenicol
2 Nitrofurans including: Furaltadone, Furazolidone, Furylfuramide, Nifuratel,
Nifuroxime, Nifurprazine, Nitrofurantoin, Nitrofurazone
3 Neomycin
4 Nalidixic acid
5 Sulphamethoxazole
6 Aristolochia spp and preparations thereof
7 Chloroform
8 Chlorpromazine
9 Colchicine
10 Dapsone
11 Dimetridazole
12 Metronidazole
13 Ronidazole
14 I pronidazole
15 Other nitroimidazoles
16 Clenbuterol
17 Diethylstilbestrol (DES)
18 Sulfonamide drugs (except approved Sulfadimethoxine,
Sulfabromomethazine and Sulfaethoxypyridazine)
19 Fluroquinolones
20 Glycopeptides

11.8 The Maximum Permissible Residual levels for various antibiotics and other
pharmacologically active substances stipulated by the Government for fish and fishery
products is as per appendix attached to these guidelines. Shrimp farmers and input
providers should strictly follow these stipulations, which may be revised by the
Government from time to time.

12.0 Harvest and post-harvest

12.1 During the harvesting maximum suspended particles are likely to be released into the
open waters. Hence great care should be taken to prevent such arelease. Thefarmersare
advised to adopt the following norms while harvesting the crop:

Harvesting can be done by completely draining the pond either by gravity or through
pumping and hand picking or trapping.

The water drained out for harvesting should be pumped into the waste stabilization
ponds and kept for afew days for settlement before releasing into the open water.
Icing should be done immediately after harvest.

Generally, the processors buyers collect the harvest from farm site and transport in
refrigerated vans. When such a facility is not available and the produce has to be

transported over along distance, the shrimps should be beheaded and stored iniceto
prevent spoilage.
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13.0

Wastewater management

131

13.2

Thewaste from shrimp ponds contain mainly suspended solids, comprising unconsumed
feed, faecal matter and plankton, and dissolved nutrients such as ammonia, nitrite,
phosphorus, carbon-dioxide, hydrogen sulphide. The former component is the result of
physical qualitiesof feed and fertilizerswhilethe nutrients areinfluenced by the chemical
composition of the feed ingredients and the fertilisers. The nutrients and organic matter
in shrimp pond wastes have potential for the following impacts:

« reducedissolved oxygen in receiving waters, due to discharge of waste water low in
dissolved oxygen and breakdown of dissolved and particulate organic matter and
other waste materials (BOD and COD).

e hyper-nitrification and eutrophication of receiving waters, resulting in increased
primary productivity (with potential risks of phytoplankton blooms), alteration of
biological community structure and secondary productivity; and

* increased sedimentation due to organic matter, leading to changes in productivity
and benthic community structure, plus possible siltation.

Such impacts depend on the quantum of wastewater outflow and the capacity of the
environment to assimilate the waste materials. It is, therefore, desirable to match loads
with the capacity of the environment to accept thewaste materias. Thefollowing checklist
will guide the shrimp farmer in responsible waste management and for protection of the
water and land resources.

Checklist for wastewater management

e Proper designing of the farm with independent intake and outfall will reduce the
nutrient loading.

e Proper compaction of bunds with vegetative cover should be provided which will
reduce erosion.

e Proper pond preparation methods will reduce nutrient loads.

* Proper water and soil quality management in the culture ponds will reduce the
nutrient loading of wastewater

» Responsible feed management will reduce feed wastage.
*  During harvest, water should be drained carefully avoiding re-suspension of sediment.

»  Shrimp pond wastewater should not be discharged into freshwater areas or onto
agricultural land.

e Removing of sediments from the pond bottom should be avoided. It should be
corrected in situ.

133

Direct output of waste from shrimp farms and hatcheries can ater the water quality
along the coastline. The dissolved and particul ate nutrients and organic mattersincluding
small quantities of chemicals, micro-organisms and detritus can alter the water quality
to agreat extent and hence haveto be properly treated before such wastes are discharged
into the open waters or in the drainage canal. Such wastewater could also be used for
undertaking secondary aquaculture projects, particularly for culture of mussels, oysters,
seaweed, other finfishes, etc. Such integrated projects would also offer scope for
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134

135

improving the wastewater quality, reducing the organic and nutrient loss and producing
an additional cash crop. In addition to this biological amelioration of wastewater,
settlement/ sedimentation ponds may be constructed along the drainage canals. The
drainage canals may be designed in such away that they are wide enough to slow down
the flow of water from ponds, so as to allow the settlement of these suspended solids.

Effluent Treatment System (ETS) is mandatory for farms above 5 ha. At least 10 per
cent of the total pond area should be earmarked for the ETS which may be used for
secondary aquaculture projects, particularly for culture of mussels, oysters, seaweed,
other fin fishes, etc. Such integrated projects would help improving the wastewater
quality, reducing the organic and nutrient loads and producing an additional cash crop.

The standards shown in Table 6 are laid down for the wastewater discharged from the
aquaculture systems, hatcheries, feed mills and processing plants. The same may,
however, be modified by the Authority from time to time.

Table 6. Sandardsfor treatment of wastewater discharged from the
aquaculture farms, hatcheries, feed mills and processing units

Final Discharge Point
Coastal Creek or estuarine
SNo Parameters Marine cour ses when the same
Waters inland water courses
are used as water
source & disposal point
1 pH 6.0-85 6.0-85
2 Suspended solids mg/1 100 100
3 Dissolved oxygen mg/1 Not lessthan 3 | Not lessthan 3
4 Free Ammonia
(as NH3-N) mg/1 1.0 0.5
5 Biochemical Oxygen
Demand-BOD
(5 days @ 20 c) Max mg/1 50 20
6 Chemical Oxygen
Demand-COD mg/1 Max 100 75
7 Dissolved Phosphate
(as P) mg/1 Max 04 0.2
8 Total Nitrogen (as N) mg/1 2.0 20

13.6

It is advisable to let ponds dry between harvests rather than removing sediment
accumulations from the pond bottom. This method is probably less environmentally
damaging than indi scriminate discharge of bottom sediment. If shrimp stocking densities
are kept low (below 15 Pl per m?), then sediments can be kept in good condition by
simply drying the pond bottom between harvests. The solid waste of thefarms, including
sludge and scrapped soil from the ponds should not be disposed off into the waterways.
Thewaste shall be disposed off within the premises of the farm after adequate treatment
without allowing it to get into waterways.
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14.0 Farm hygiene and management

141

The objectives of shrimp farming practices should be to produce contaminant-free
products for consumers through responsible pond operations and good management
practicesthat prevent, eliminate, or appropriately reduce levels of chemicals, drugsand
pathogensthat pose human health concerns. The following guidelines should be used to
achieve this goal:

e All waste materials should be disposed of in a sanitary way.

< Inevauating thesuitability of asitefor aquaculture, includetesting for any chemicals,
drugs and pathogens that might pose a human health risk and are likely to occur at
the site.

* Avoid the potential for septic runoff from humans or other animals, as well as any
indication of frequent use of pesticides, herbicides, and drugs, and past contamination
with fuel oil or any other chemical contaminants.

* Feed should not contain chemical or microbial contaminants. Feeding of uncooked
organisms or any nutrient source derived from uncooked organismsis discouraged.

e The shrimp industry and individual producers should work with the government to
prepare lists of pathogens, drugs and chemical contaminants that pose existing or
potential human health concerns and takes effective measuresto control these risks.

e Whenusingany chemical productsat or near shrimp-farming sites, shrimp farmersshould
be attentive to the information on product labels that regards human health concerns.

e Approved drugs, or other chemicals should be used only when necessary to control
identified disease problems.

15.0 Environment impact assessment

151

An Environment Impact Assessment (EIA) should be made even at the planning stage
by all the aquaculture units above 40 ha size. For 10 ha and above a statement will be
required to be given in the detailed plans. The District/ State Level Committees set up
by the Coastal Aquaculture Authority should ensure that such an EIA has been carried
out by the aquaculture units before their proposal is recommended to the Coastal
Aquaculture Authority for approval.

16.0 Environment monitoring and management plans

16.1

The shrimp culture units with a net water area of 40 ha or more shall incorporate an
Environment Monitoring Plan and Environment Management Plan (EMMP) covering
the areas mentioned bel ow:

- Impact on the water coursesin the vicinity;

- Impact on ground water quality;

- Impact on drinking water sources;

- Impact on agricultural activity;

- Impact on soil and soil salinisation;

- Waste water treatment;

- Green belt development (as per specifications of the local authorities) and

- All farmsof 10 haand more but |ess than 40 ha shall furnish detailed information on
the aforesaid aspects.
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17.0 Cluster management, record maintenance and networking

18.0

171

17.2

17.3

174

175

There should be an awareness of avoiding social conflictsand the stakehol derstogether
should discuss common problems and adopt appropriate management measuresto avoid
conflicts and increase sustainability of the farming systems.

Farmers Associationsand Self-Help Groups: Shrimp farmers should form co-operatives,
associations or self-help groups in order to exchange technology and to achieve co-
operation in water use and waste management. Shrimp culture techniques are also
constantly improving, and it isimportant that shrimp farmers continue to increase their
knowledge of sustainable farming techniques.

Small farmers should gain benefit by forming such co-operatives or self-help groups/
associationsfor facilitating supply of inputs, synchronised farming operations, common
necessities for monitoring seed and feed quality, shrimp health management and water
quality, sale of product and aso in organising credit and crop insurance. Formation of
an Apex body of Shrimp Farmers associations in the State/ District would be helpful,
especially in negotiations with credit agencies and other major organisational activities.

Fecilitiesfor regular extension work and different agpectsof training should bemadeavailable
tothefarmers. Individual farmersand self-help groups/ Associationsshould arrangeto interact
with the extension staff in the State Department of Fisheries, MPEDA, ICAR ingtitutions,
Agricultural Universities, and NGOs, as the case may beto assist the small farmers.

Appropriate awareness programmes through extension work and training of shrimp
farmers and officials should be initiated for enhancing the technical knowledge and
environmental awareness among the fisheries personnel, extension workers,
aquaculturists and all those involved in related activities for planning and operation of
sustai nable aquaculture.

For facilitating data collection on the practices and farm accounts shrimp farmers/self-
help groups should co-operate with the State Department of Fisheriesto collect, organize,
and evaluate datato demonstrate the adoption of the guidelines and document the benefits
of their use and also for other statistical purposes.

Farmers should be encouraged to join shrimp farmers information network at the local,
national and regional levels. The shrimp farmers should al so seethe various devel opments
in shrimp farming in the country and elsewhere. The aquaculture networks available
should be made use by shrimp farmers/Groupsfor improving their knowledge and skills
and also for obtaining latest developments and market trends.

Integrated coastal zone management

18.1

18.2

Integrated coastal zone management plans should be prepared for each coastal State by
the States concerned with zoning for different activities and with buffer zones. This
could at best be only arolling plan (dynamic) in the initial stages so that improvements
can be effected annually or biannually, with improved databases and knowledge on site-
specific interactions of aquaculture with other sectors.

Detailed master plans for development of aquaculture through macro and micro-level
surveys of the potential areas and zonation of coastal area delineating the land suitable
and unsuitable for aquaculture using the remote sensing data, ground truth verification,
Geographical Information System (GIS) and socio-economic aspects should be
considered. In areas where pond density or water surface area (WSA) of shrimp ponds
arein excess of the carrying capacity (CC) of the eco-system, which can a so be defined
asthe assimilation capacity of the receiving waters, areduction in pond density and thus
areduction in the overall WSA should be effected.
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19.0 Protecting thelivelihood of various coastal communities

191

19.2

Coastal aquaculture, whichisnow confined mainly to shrimp farming, isone among the
severa activities in the coastal area involving the coastal communities. Much of the
socia conflictsin coastal areas are due to the larger demands on the limited resources,
resulting in competition amongst the various stakehol ders. There are also instanceswhere
through harmonious use of resources coastal communities have set up excellent examples
of integrated coastal development.

Badly planned and unregulated operation of shrimp farms, as already indicated can
cause considerable level of avoidable conflicts with the community and other sectoral
activitiesin the vicinity of the farms. Conflicts could arise between shrimp farmers and
others who either live in the coastal zone or depend on coastal zone resources for their
livelihood, as aso between shrimp farm owners’ managers and employees, especially
in the case of larger farms. Some of the more serious inter-sectoral problems would be
addressed inthe overall governance and regulation by adopting the following guidelines.

e Shrimp farm owners/managers should respect the community rights and needsand in
caseof any conflictsarising alwaysattempt to solve the problemsin amicable waysfor
ensuring harmony in the community and sustainability of the shrimp farms. They should
cooperate with the community and other sectoral users of the coastal resources, in
common efforts for improving environmental conditions and community welfare.

* Farmers, especially with larger holdings should employ local workersasfar aspossible.

* Workersshould be provided with good working conditionsand should also betrained
for their skill upgradation.

e Accessto the seafront and other common resources to the coastal communities by
the aquaculture units should be ensured. The interests of the communities and
organisations in the area should be saf eguarded.

e Care should be taken to see that the natural drainage canalswhich are used as water
source for aguaculture units are not blocked so as to avoid flooding of low lying
areas and villages.

» Sdlinisation of land and drinking water should be avoided by providing suitable
buffer zones between agricultural land, villages and shrimp farms.

« Use of common property resources like the creeks, canals, etc should be carried out
in aharmonious manner and the traditional rights of the coastal communities should
not be affected in any way.

e To avoid problems of ground water salinisation, drawal of ground water is strictly
prohibited for shrimp aguaculture. It must be ensured that piezometers/groundwater
monitoring borewells preferably 4/ha (along the periphery of the pond) areinstalled
to monitor salinity ingress. In case of salinity ingress the Coastal Aquaculture
Authority should ensure immediate closure of the farms.
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Maximum Permissible Residual Levels
for Fish and Fishery Products

Substance

Maximum Permissible
Residual Levels (in ppm)

A Antibioticsand other Pharmacologically
Active Substances

1

19.
20.
21.
22.
23.
24.

Chloramphenicol

Nitrofurans including: Furaltadone,
Furazolidone, Furylfuramide,
Nifuratel, Nifuroxime, Nifurprazine,
Nitrofurantoin, Nitrofurazone

Neomycin

Nalidixic acid

Sulphamethoxazole

Aristolochia spp. and preparations thereof
Chloroform

Chlorpromazine

Colchicine

. Dapsone

. Dimetridazole

. Metronidazole

. Ronidazole

. lpronidazole

. Other nitroimidazoles

. Clenbuterol

. Diethylstilbestrol (DES)

. Sulfonamide drugs (except

approved Sulfadimethoxine,
Sulfabromomethazine and
Sulfaethoxypyridazine)

Fluroquinolones
Glycopeptides
Tetracycline
Oxytetracycline
Trimethoprim
Oxolinic acid

Nil

Nil
Nil
Nil
Nil
Nil
Nil
Nil
Nil
Nil
Nil
Nil
Nil
Nil
Nil
Nil
Nil

Nil
Nil
Nil
0.1
0.1
0.05
0.3
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Substances having anabalic effect and
unauthorised substances

1. Stilbenes, stilbene derivatives and their salts and esters. Nil

2. Steroids Nil
Veterinary drugs

1. Antibacteria substances, including quinolones Nil
2. Antehelminitic Nil

Other substances and environmental contaminants
1. Organochlorone compounds

including PcBs Nil
2. Mycotoxins Nil
3. Dyes Nil
4. Dioxins 4 picogram per gram, fresh weight
Pesticides
1. BHC 0.3
2. Aldrin 0.3
3. Diddrin 0.3
4. Endrin 0.3
5. DDT 5.0
Heavy Metals
1. Mercury 1.0
2. Cadmium 3.0
3. Arsenic 75
4. Lead 15
5. Tin 250
6. Nickel 80
7. Chromium 12
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MINISTRY OF AGRICULTURE

(Department of Animal Husbandry,
Dairying and Fisheries)

NOTIFICATION
New Delhi, the 16th December, 2005

S.0.1771 (E). — In exercise of the powers con-
ferred by Sub-section (2) of Sectionl of the Coastal
Aquaculture Authority Act, 2005 (24 of 2005), the
Central Government hereby appoints the 16th day of
December, 2005, as the date on which the said Sections
210 26 (both inclusive) shall comeinto force.

[F. No. 33036/5/2005-Fy(T-2)]
AJAY BHATTACHARYA, J. Secy.
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MINISTRY OF AGRICULTURE

(Department of Animal Husbandry,
Dairying and Fisheries)

NOTIFICATION
New Delhi, 22nd December, 2005

S.0.1803 (E). -- In exercise of the powers con-
ferred by Sub-sections (1) and (3) of Section 4 of the
Coastal Aquaculture Authority Act, 2005 (24 of 2005),
the Central Government hereby establishes an author-
ity to be called the Coastal Aquaculture Authority for
the purpose of the said Act with effect from the date
of publication of this notification in the Official Ga-
zette and appointsthe following personsto bethe Chair-
person and Members of the said Authority, namely:-

(a) Justice Shri A.K. Rajan
(Retired Judge of the
Madras High Court),
No.5 (S-79), 16th Street,
AnnaNagar,
Chennai-600040.

— Chairperson

Member appointed under clause (b) of Sub-section (3)
of Section 4:

(b) Dr. P. Ravichandran,
Director
Central Institute of Brackshwater
Aquaculture, Chennai
Expert in the field of
coastal aquaculture.

— Member

Member appointed under clause (c) of Sub-section
(3) of Section 4:

(c) Dr.K.V. Sharma,
Scientist - D,
Department of Ocean Devel opment,
Block-11, CGO Complex, Lodhi Road,
New Delhi-110003
— Expert in thefield of coastal ecology.

— Member

Member referred to in clause (d) of Sub-Section(3)
of Section 4:

(d) Representative of the Ministry
of Environment and Forests,
New Delhi,
(to be nominated by the Ministry
of Environment and Forests).

— Member
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(e) Shri Ajay Bhattachartya,

Member referred to in clause (€) of Sub-section (3)
of Section 4:

— Member
Joint Secretary (Fisheries) —

Representative of the Ministry

of Agriculture, New Delhi,

Nominated by the Ministry

of Agriculture.

Member referred to in clause (f) of Sub-section (3)
of Section 4:

(f) Shri G. Mohan Kumar,

— Member
Chairman,

Marine Products Export

Development Authority,

Kochi-- Representative of the

Ministry of Commerce.

Nominated by the

Ministry of Commerce.

Representativesof Coastal Statesappointed un-
der clause (g) of Sub-section (3) of Section 4:

(9) (i) Shri Vishwanath

Shegaonkar, — Member
Secretary to Government of

Tamil Nadu, Anima Husbandry and
Fisheries Department,

Chennai-600009.

(i) Shri PK. Sen,
Director of Fisheries,
Government of West Bengal,
63, N.S. Road, Jessop Building,
Kolkata-700001.

— Member

(iii) Shri D. RadhaKrishna Reddy
President,
Andhra Pradesh State
Prawn Farmers' Welfare Association,

16-111-488, Ramamurthy Nagar,
Nellore-524003 (Andhra Pradesh)

— Member

(iv) Shri Ajit SinhaPetil, — Member
(Pancham Aquaculture Farms,
Jelasar, Taluka Palghar,

District-Thane) 103 B, Mittal Towers,
Nairman Point, Mumbai-400021.

Member referred toin clause (h) of Sub-section (3)
of Section 4:
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(h) Dr.Y.S. Yadava,
Director,
Bay of Bengal Programme- Inter
Governmental Organisation,
(BOBP-1GO), 91-St. Mary’'s Road,
Abiramapuram, Chennai-600018.

— Member-
Secretary

[F. No. L.33036/3/2005-FY (T-2)]
AJAY BHATTACHARYA, J. Secy.
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IS HECHIR, AT Ao

MINISTRY OF AGRICULTURE

(Department of Animal Husbandry,
Dairying and Fisheries)

NOTIFICATION
New Delhi, the 23rd January, 2006

S.0.74(E). -- In exercise of the powers conferred
by clause (d) of Sub-section (1) of Section 2 of the
Coastal Aquaculture Authority Act, 2005 (24 of 2005)
the Central Government hereby specifies the follow-
ing areato be coastal areafor the purposes of the said
Act, namely :-

“ Areaof land with in adistance of two kilometers
from the High Tide Line (HTL) of seas, rivers,
creeks and backwaters.”

Note :- 1. The delineating boundaries along rivers,
creeksand backwaters shall be governed by thedistance
upto which thetidal effects are experienced and where
sdinity concentration is not less than 5 parts per thou-
sand (ppt). For this purpose the sainity measurements
shall be made during the driest period of the year.

Note:- 2. In the case of ecologicaly fragile areas
such as ChilkaLake and Pulicat Lake, the coastal area
shall extend upto adistance of two kms. from the bound-
ary of thelakes.

[F. No. 33036/5/2005-Fy(T-2)]
AJAY BHATTACHARYA, J. Secy.
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[ ®1.3. 33036/3/2005-4T.(&.-2)]

MINISTRY OFAGRICULTURE
(Department of Animal Husbandry,
Dairying and Fisheries)
NOTIFICATION
New Delhi, the 25th August, 2006

S.O. 1359 (E). In exercise of the powers conferred
by Sub-section (1) and (3) of Section 4 of the Coastal
Aquaculture Authority Act, 2005 (24 of 2005), the Central
Government hereby makes the following amendment in
the notification of the Government of India in the Ministry
of Agriculture vide number S.O. 1803 (E), dated the 22nd
December, 2005 published in the Gazette of India,
Extraordinary, Part Il, Section 3, Sub-Section (ii), dated
the 22nd December, 2005, namely:-

In the said notification, for serial numbers (b) and
(g) and the entries relating thereto, the following serial
numbers and entries shall be substituted, namely :-

“(b) Dr. A.G. Ponniah, - Member”
Director,

Central Institute of Brackishwater

Aquaculture, Chennai (Expert in the

field of coastal aguaculture)

“(g) (i) Ms. Leena Nair, - Member”
Secretary to Government of Tamil Nadu,
Animal Husbandry, Dairying and
Fisheries Department,
Chennai-600 009.

[F.No. 33036 /3/2005-Fy (T-2)]
AJAY BHATTACHARYA , Xt Secy.
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Coastal Aquaculture Authority
(Government of India)
Shastri Bhawan Annexe
26, Haddows Road
Chennai - 600 006, India
Tel: 91-44-2821 3785; Fax: 91-44-2821 6552
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